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IN THE NATIONAL GREEN  TRIBUNAL  

PRINCIPAL BENCH, NEW DELHI 

O.A. NO. 248/2023 
 

IN THE MATTER OF: 

Varun Gulati      ... Applicant 
Versus 

 
State of UP & Ors.        ... Respondents 
 

REPLY ON BEHALF OF THE RESPONDENT NO.9/ RISHABH 
ENTERPRISES 
  
MOST RESPECTFULLY SUBMITTED: 

 
PRELIMINARY OBJECTIONS 

1. That the answering respondent is a Citizen of India, and 

was running a business of ‘Dyeing & Washing of Jeans’, in 

a lawful manner and by observing all precautions 

envisaged by law. In fact the present case is even more 

onerous on the answering respondent, than other private 

respondents, since the owner of the property had been 

undergoing Cancer treatment, and had closed down the 

factory by his letter Dt. 3.10.2020(acknowledged in Jt. 

Committee report on Pg.6/47, and UP PCB report on Pg.8/ 

215), and lateron the establishment has been undergoing 

renovation and never used for the purposes of dying jeans 

since then. It is submitted that in the present case, a 

cancer survivor is being needlessly dragged by the 

applicant, who has filed the present case without any due 

diligence. 
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It is most respectfully submitted, that it was incumbent 

upon the applicant to prove his case by adducing sufficient 

evidence, and not make wild and baseless allegations 

against the answering respondent, who has been forced 

to run pillar to post seeking legal advice, resulting in legal 

costs and loss of productivity. 

It is most respectfully submitted that even the 

photographs annexed with the OA, nowhere bear any 

description or state that the same pertain to the 

answering respondent’s establishment, however the 

applicant has tried to pass off the said photographs as if 

the same pertain to the establishment of the answering 

respondent.  

Moreover, even in the representations dated 18.8.2022 

and 14.3.2023, made by the applicant to the official 

respondents, nowhere the answering respondent has 

been named. It is thus clear, that even the certificate by 

the applicant in Para 5.18 of the OA, stating that he has 

exhausted other alternative remedies, is misleading. 

Moreover, even in the body of the OA, the applicant has 

not once mentioned the answering respondent, despite 

that, he has been arrayed as a respondent in the memo 

of parties. 

 

It is further submitted that without once naming the 

answering respondent in the body of the OA, the OA is full 

of baseless words & phrases like “illegal & unauthorized 

dying factories”, and “These dying factories are operating 

illegally without obtaining any Air & Water consent from 
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R.3 i.e UP PCB and without obtaining the ground water 

extraction NOC/ Permission/ Consent from UP Ground 

Water Department”. Hence, the applicant has created an 

impression, as if it’s the answering respondent who is 

running his establishment, without any authorization from 

the official respondents.  

 

It is submitted that all that the applicant had to do was to 

file a simple RTI application with the UP PCB or the Ground 

water department, and he could have received this 

information, from the relevant authorities, without having 

to invoke the hallowed jurisdiction of this Hon’ble Tribunal. 

Rather, the applicant has chosen the long route, by 

invoking the jurisdiction of this Hon’ble Tribunal, with 

incomplete facts, thereby wasting precious Judicial time 

and resources.  

 

It is therefore stated that the present OA is full of general 

and omnibus allegations, and the same deserves to be 

dismissed with exemplary cost as per S.23(2) of the NGT 

Act, 2010, so that the plenary jurisdiction of this Hon’ble 

Tribunal is not lightly invoked by irresponsible litigants, in 

future. 

  

2. That in this regard, the Hon’ble Supreme Court of India 

has held in Dr. Buddhi Kota Subbarao v/s Mr. K. 

Parasaran, 1996(5) SCC 530, as under: 

“No litigant has a right to unlimited drought on the court 

time and public money in order to get his affairs settled in 
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the manner as he wishes. Easy access to justice should 

not be misused as a licence to file misconceived or 

frivolous petitions. After giving our careful consideration 

to the submissions made at the bar as well as those 

contained in the memorandum of the application, we are 

of the opinion that this application is misconceived, 

untenable and has no merits whatsoever. It is accordingly 

dismissed”. 

 

Further, the Hon’ble Supreme Court of India, has held in 

Noorduddin V/s K.L Anand 1995 SCC(1) 242, as under: 

“Equally the judicial process should never become an 

instrument of oppression or abuse or a means in the 

process of the court to subvert justice”. 

 

Furthur the Hon’ble Supreme Court of India has held in 

Sabia Khan & Ors. v/s State of UP & Ors. (1999)1 SCC 

271, as under: 

“4. After hearing Mr. Sharma, learned Counsel for the 

petitioners, it is obvious that the petition is misconceived 

and based on a total misconception. It is an obvious 

attempt to question the correctness of the orders of this 

Court through a writ petition under Article 32, which is not 

permissible. The objection with regard to the office report 

is also not tenable. Filing of such a petition is an abuse of 

the process of the Court and waste of the time of the 

Court. We do not find any merit in this petition which is 

dismissed with costs, assessed at Rs. 10,000/-”. 
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That in Satyabrata Sanjeev Kumar Mohanta v/s MoEF&CC 

(OA/53/ 2023/EZ), the Hon’ble NGT has held as under: 

“26. We are, therefore, satisfied that not only is the 

Original Application not maintainable but the same is an 

abuse of process of Court in view of the order passed by 

the Hon'ble High Court of Orissa at Cuttack and the 

Hon'ble Supreme Court.  

27. In view of above, the Original Application 

No.53/2023/EZ is accordingly dismissed with a cost of Rs. 

10,000/- (Rupees Ten Thousand only) against the 

Applicant, Satyabrata Sanjeeb Kumar. The amount of cost 

shall be deposited by the Applicant with the Ld. Registrar, 

National Green Tribunal, Eastern Zone Bench, Kolkata, 

within one week from the date of this order. In case the 

Applicant fails to deposit the amount of cost with the Ld. 

Registrar, National Green Tribunal, Eastern Zone Bench, 

Kolkata, the same shall be recovered from him by the 

Collector & District Magistrate, Keonjhar, in accordance 

with law and the same shall be deposited with the Ld. 

Registrar, National Green Tribunal, Eastern Zone Bench, 

Kolkata.  

28. Let a copy of this order be also forwarded to the 

Collector & District Magistrate, Keonjhar, for due 

compliance”. 

 

That in Virani Construction Co. v/s The State Level 

Environmental Impact Assessment Committee, Appeal 

No.72/ 2013, the Hon’ble NGT has observed as under: 
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“16. Taking a stock of the foregoing discussion, we are of 

the opinion that the Appeal is not maintainable and is 

incompetent. We are of further opinion that the appellant 

filed the present Appeal with malafide intention to put 

pressure on SEAC and SEIAA, in order to escape from 

credible action contemplated against him. In this view of 

the matter, the Appeal is liable to be dismissed with 

exemplary costs. We accordingly dismiss the Appeal with 

costs of Rs.1,00,000/-(Rs.One Lac)”. 

 

That in Waseem Ahmad v/s State of UP, OA/62/2023, the 

Hon’ble NGT has held as under: 

“5. In view of above, the application was based on 

misleading and false facts which has resulted in abuse of 

process of law. Accordingly, the application is dismissed 

with cost quantified at Rs. 25,000/-”. 

 

That the Hon’ble High Court of Delhi has held in Trans 

India Logistics v/s UOI, 2014 SCC Online Del 1135, has 

held as under: 

“9. The aforesaid conduct of the petitioner amounts 

to deliberate concealment of material facts from the 

Court, which itself is considered a sufficient ground for the 

Court to dismiss the present petition. The petitioner 

cannot expect equity to flow in his favour when he elects 

to approach the Court with unclean hands and states half 

truths and makes selective disclosures. 

 10. In view of the aforesaid facts and circumstances, 

while refraining from imposing substantial costs on the 
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petitioner for intentionally failing to reveal all the 

necessary and material facts to the Court and deliberately 

failing to place on record the relevant documents, the 

present petition is dismissed with costs of Rs. 10,000/- to 

be deposited with the Delhi High Court Mediation and 

Conciliation Centre within two weeks from today and 

proof of deposit, placed on record within the same time”. 

3. It is reiterated that answering respondent is carrying out 

its business as per law. It is also submitted that as per 

Section 20 of the National Green Tribunal Act, 2010, one 

of the principles that the Hon’ble Tribunal is required to 

apply while deciding any issue before it is that of 

“sustainable development”. It is submitted there are laws 

and norms which every industry in India, is liable to follow 

while carrying out its business, so as to mitigate the 

harmful effects to the maximum possible degree, which in 

the present case, the answering respondent is fully 

abiding by. It is submitted that the dyeing industry in 

India is competing against industries in other parts of the 

world like that in Bangladesh, where the labour laws and 

environment norms are non existent.  

It is submitted that the answering respondent is not only 

complying with all the environmental laws, but also labour 

laws, and in the present globalized hyper competitive 

market, and any disruption, costs dearly to the answering 

respondent. 

4. That the answering respondent is running his 

establishment with all requisite consent and permissions 

from the relevant authorities. In this regard it is submitted 
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that the answering respondent No. 9 i.e, Rishabh 

Enterprises is holding consent to operate issued by the UP 

PCB for dyeing and washing of jeans. I is also submitted 

that the answering respondent has been issued no 

objection certificate for the use of ground water by the 

ground water department, Ministry of Jal Shakti, 

Government of Uttar Pradesh. Furthermore, the 

answering respondent has been authorised by the UP PCB 

for the generation, collection, utilisation, storage and 

disposal or any other use of hazardous or other waste or 

both.  

PARAWISE REPLY TO THE ORIGINAL APPLICATION FILED BY 

THE APPLICANT 

1-4 That the contents of the said para are false therefore hence, 

denied except those that are matter of record.  The applicant 

claims to be engaged in activities relating to environment 

protection and restoration for last many years, however, he 

has not given any details regarding the same and no 

evidence has been annexed supporting the said assertion. It 

is submitted that the present petition filed by the applicant is 

an abuse of the process of law as has been explained in detail 

in preliminary submissions, and the same must be read as 

part of reply to the said para. It is also specifically denied 

that the applicant is a resident of Ghaziabad, UP and as such 

the present petition at best can be termed as a public interest 

litigation which can only be entertained by the Hon’ble High 

Court of Delhi and the Hon’ble Supreme Court of India. 
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 REPLY TO FACTS OF THE CASE 

5.1 – 

5.4 

That the contents of the said para are false therefore hence, 

denied except those that are matter of record. That the 

answering respondent is running his establishment with all 

requisite consent and permissions from the relevant 

authorities. In this regard it is submitted that the answering 

respondent No. 9 i.e, Rishabh Enterprises is holding consent 

to operate issued by the UP PCB for dyeing and washing of 

jeans. it is also submitted that the answering respondent has 

been issued no objection certificate for the use of ground 

water by the ground water department, Ministry of Jal Shakti, 

Government of Uttar Pradesh. Furthermore, the answering 

respondent has been authorised by the UP PCB for the 

generation, collection, utilisation, storage and disposal or any 

other use of hazardous or other waste or both. The unit of 

the answering respondent is under renovation/ non 

operational. 

5.5. 

– 

5.10 

That the contents of the said para are false and, therefore 

denied except those that are matter of record. The unit of 

the answering respondent is under renovation/ non 

operational. 

That as regards the CETP, the relevant authorities are best 

equipped to answer the same.  

The unit of the answering respondent is under renovation/ 

non operational. It is specifically submitted that the 

photographs of the dyeing units annexed as ANNEXURE A-1 

with the OA, do not pertain to the answering respondent. 

Hence, it is submitted that the applicant has deliberately tried 

to mislead this Hon’ble Court by showing photographs of un-
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treated effluent being discharged and passing it off as that of 

the answering respondent’s establishment. 

It is specifically denied that any untreated toxic effluent is 

being released in the open and it is submitted that all 

precautions as per law are being observed by the answering 

respondent.  

It is further submitted that the running of diesel generator is 

part of the consent granted by the UP PCB to the respondent, 

and on this count also the applicant has made completely 

false allegations. However, the unit of the answering 

respondent is under renovation/ non operational. 

It is however submitted that the answering respondent is 

complying with the restrictions imposed from time to time 

under GRAP in Delhi NCR by the Commission for Air quality 

management in NCR and adjoining areas. 

5.11. 

– 

5.14 

That the contents of the said para are false and therefore 

denied except those that are matter of record. It is reiterated 

that the answering respondent is running his establishment 

fully in compliance with the environmental norms and in line 

with authorisation received by it from various governmental 

organisations. It is submitted that all industrial operations 

are being carried out as per norms and the applicant is 

making bald allegations without any supporting evidence. 

That the applicant has not provided any evidence whatsoever 

to prove that the areas of Roop nagar, Arya nagar, Tronica 

City of Loni area Ghaziabad are having any higher rates of 

cancer than in other parts of Delhi NCR. Moreover, the 

applicant has not annexed any evidence to prove of the said 

areas having earmarked as “Cancer Colonies”.  
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It is submitted that no untreated affluents are being released 

by the answering respondent and all the activities are being 

carried out as per law.  

That electricity connections have been installed as per rules 

and the answering respondent is making regular payments 

of his regular electricity bills. This is another instance of wild 

allegations being made by the applicant without an iota of 

evidence supporting the same. 

5.15 That the contents of the said para are false and, therefore 

denied except those that are matter of record. That the 

judgement of the Hon’ble Supreme Court in CA/6776 of 2009 

was rendered in the peculiar facts of the said case and has 

no bearing whatsoever in the present case. It is reiterated 

that the answering respondent is carrying out all the 

activities as per the law and is being regularly monitored by 

the various governmental agencies from time to time 

ensuring compliance, in letter and spirit. 

5.16. 

– 

5.17. 

That the contents of the said para are false and, therefore 

denied except those that are matter of record. It is submitted 

that the correspondence made by the petitioner with the 

authorities is for the relevant authorities to answer. It is 

reiterated that even prior to the filing of the present OA, the 

relevant authorities have carried out inspection at the 

answering respondent’s establishment, and have found it to 

be in compliance with the norms. The unit of the answering 

respondent is under renovation/ non operational. 

5.18. 

– 

5.19 

That the contents of the said para are false and, therefore 

denied except those that are matter of record. It is submitted 

that the present OA is not bonafide and is an abuse of the 
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process of the law and has been filed hastily without 

ascertaining the facts. It is submitted that prior to the coming 

of the applicant before this Hon’ble Tribunal, it was 

incumbent upon the applicant to carry out due diligence and 

to find out if in fact the answering respondent lacked 

authorisation from various governmental authorities. By 

launching the present malicious prosecution against the 

answering respondent, not only the present OA is liable to be 

dismissed, but in fact exemplary cost is liable to be imposed 

on the applicant for putting the dyeing industry in India at a 

comparative disadvantage than its counterparts in 

Bangladesh, and also putting the jobs of several workers at 

risk. 

6.1. 

– 6.8 

That the contents of the said para are false and, therefore 

denied except those that are matter of record. It is submitted 

that the applicant is sermonising on the ill effects of the 

dyeing industry and hence does not require any reply in this 

regard from the answering respondent. It is reiterated that 

answering respondent is carrying out its business as per law. 

It is also submitted that as per Section 20 of the National 

Green Tribunal Act, 2010, one of the principles that the 

Hon’ble Tribunal is required to apply while deciding any issue 

before it is that of “sustainable development”. It is submitted 

that there are laws and norms which every industry in India, 

is liable to follow while carrying out its business, so as to 

mitigate the harmful effects to the maximum possible 

degree, which in the present case, the answering respondent 

is fully abiding by. 
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 REPLY TO GROUNDS 

7.1 – 

7.5 

That the contents of the said para are false and, therefore 

denied except those that are matter of record. It is reiterated 

that the answering respondent is carrying on its activities as 

per the applicable laws. That with regard CETP, the relevant 

authorities are best suited to reply to the same. 

8 That the contents of the said para are false and, therefore 

denied except those that are matter of record. That the 

present OA has been file beyond the period of limitation and 

as such cannot be entertained by this Hon’ble Tribunal. 

 

 

SUBMISSIONS WITH REGARD TO REPORT OF THE UP 

PCB FILED BEFORE THIS HON’BLE TRIBUNAL  

1. That the said report has been filed after inspection by their 

team on 21.12.2023. As per para 2, it is clear that the 

answering respondent is having his own individual affluent 

treatment plant. The unit of the answering respondent is 

under renovation/ non operational. 

2. It is also clear that in the inspection carried out by the UP 

PCB on 07.10.2023, the visiting team did not find any 

violation of the law in the premises of the answering 

respondent. 

3. That even in the inspection dated 21.12.2023, carried out by 

the UP PCB no non compliance was observed by the visiting 

team. Hence, on two occasions nothing adverse have been 

detected against the answering respondent. The unit of the 

answering respondent is under renovation/ non operational. 

4.  That the details of the authorisation have been given at page 

24 of the said report, and it is clear that the answering 

respondent is in full compliance of all governmental norms. 
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The unit of the answering respondent is under renovation/ 

non operational. 

 SUBMISSIONS WITH REGARD TO REPORT OF THE 

JOINT COMMITTEE FILED BEFORE THIS HON’BLE 

TRIBUNAL. 

1. That the joint committee undertook its inspection on 

13.06.2023 and 14.06.2023, as per the report. 

2. That even the joint committee has stated in its report that 

the answering respondent has acquired CTO from the UP 

PCB. The unit of the answering respondent is under 

renovation/ non operational. 

 

PRAYER 

 On the basis of the above submissions, it is humbly prayed 

that the present OA be dismissed, with exemplary cost in favour 

of the answering respondent. 

                           Through                  DEPONENT  

Date: 6.2.2024______ 

Place: New Delhi 
                                                                    Anuj Kumar Sharma 

                                                                    ADVOCATE 

VERIFICATION 

I, the deponent herein, do hereby verify that the contents of the 

above reply are true and correct to my knowledge based on  

records. Nothing is false therein. Verified at New Delhi on 

6.2.2024___________.
 

DEPONENT 
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IN THE NATIONAL o,R EIBUNAL

PRINCIPAL BENCH, NEW DELHI

O.A. NO. 248/2023

IN THE MATTER OF:

Varun Gulati
Versus

... Applicant

State of UP & Ors. ... Respondents

AFFIDAVIT

I, gAd K\J{y/.h-~ , Aged about c'1 years, 5/0 Sh.LA-r~
J9~..all\H IS") L to e H7A , proprietor of respondent No. 0~

Garments, R/o j(i5.HfI·f?H GHTeRPPt-t'.iB-S:A-b9 do hereby

solemnly affirm and state as under:- R:f)~'p ~y- It-t.o AfLB.-A lft,~J lI-,2.-(J
A~);r aJ-,IC)tW~~/../ ~

1. I am the answering respondent herein in the above noted matter and

am well conversant with the facts and circumstances of the present

case and also competent to swear the present affidavit.

2. That the contents of the accompanying reply has been drafted by my

counsel as per my instructions and to say that the contents thereof

rc true and correct.

;r at the annexures are true copy of their respective Orig~IS.t.Y- '

D~NENT
VERIFICATION

I, the deponent herein, do hereby verify that the contents of the above
reply are true and correct to my knowledge based on records. Nothing is
false therein. Verified at New Delhron ) -~~'

DEPO;~

; i' '. I :'~ (.~ r ~.~::J (1

:'\!: ~: .~.,) i~' 1'1 C n\

r~ 5 FEB 20241

.' .. -'A'! ., 1-\1 !..... -1{"",.1
• ~ .- l::l :""1"'\' .... ,'" \ 0 ("'\ " I l' '_ I -.J -, ';. 1 ~ ~Jll : II.·~.'"J .• I '. 1
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Silence
Zone

Air Pollution SourcelJctails

Emrnission QuautyStandards

Industrial Tcommercial Residential
Area / Arca Arca

Day Night Day Night Day Night
Time Time Time Time Tirne Ti1

--S No. Air '.r'ypc or fuel Stnck no $ Control llcightorPollution
Device StackSource

1 250 Brfquette/P 1 Particulate 12 meter fromKg/Hour NG Matter l ground levelBaby Boiler
2 25J<VA DG HSD 1 Sulphur As per normsSet

Dioxide

. . .
rindards for
•• sr "

SNo. Stack: no l>nrmncters Standards1 1 Particulate.Matter As per app!fcable
norms2 1 Sulphur Dioxide As per applicabre·
norms

9d1mi@rediat@ly and this Bord has to be intimated yy fa)onenan a,hspatched,mediately,

)The treated sewage shall be reuscd in gardeningns.tar as poss#te. 'Te sfj
&ntinuously:so as to chieve the quality of the ueatcd.sewage lo i4e .....,,

SNo, Parameters

&Conditious under Air (Prevention and Control orPortion) Aet s amended±.
i) The ill!!>lle<ntsfuru use r<>Howing fuel and install a comprehensive control system consisting of cont]
OqiliPfuent as teqnired With reference to gcnenulon of emissions and operateand maintain the sme
continuously- so as to achieve the level of pollutnms to the following slltndards.,. ·i; '

Ill ease Orstoppage of functioning of air po!!uHon control cquipment. prnduction has to be· stopped
immediately.and this B<nu-d has to be intimated by fa>/phone/cmail with a iepoit iii this regard to be·dispatched immediately
(ii)The.initwillnot use any type of restrictedel.

• •itQ,NoiseTrom (heP,G. Set and other source(s) should be controlled by providing an acoustic enclosu,:e as is
required'.for meeting tbe ambient noise standards for night and day time as pr<Scribed for respective
f ;i,ieis!iimei(Ql~ustrlnl,.Commercial, Resideminl, S ilenc,;) which are as follows :­
Day time :from 6.00 a.m; to 10.00 p.m., Night time: from IO.Oo p.m. to 6.00 a.m.
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:'l,'ronsbound~u-y Jvfovem~11t) Rules, 2016 will results. . . . , . . . . . . . , . , , , , .
'1d[l' cog1~1J nnce Lo the G.O 101 IlS J •7-202 """laction under the aforesaidActs a±Rules,
Environment, Foree' Crime« '0Wrt)/2016 dated.13.10.2021 issued bv?Department or· ·.· · "'m" ... J .. c un11c Ult p r • · · •J ·• ·· ·.per the SOP.avitFf rs. . e· r rauesh, You are directed to developMiyawski ForeA, .. , ·. · ..vea,VJ'U.:.i:•http.//www.upecpi rr ... S···-· < •..••• , ·' ·. , •••

this dir~ction, yo1r are hcreh , dir . . . _. n rauimg c..,,,on.aspx for e11surwg t1me(y:compJ11incc or
a·11101lnt ·eq.,. ·1. . . ·. -) e. ctcd to subnut n bank.. gum.·:um_:.c With min. irnutn validity. o1.·_·onc. vc.:~r ofl·J·c·· . u1vn cm to the s f · • • 1 • . , . · .. ·. . • •· '.' . .

10. ·1·. )'. 1.· ·.• . 1·. .· •. . . 'um o ntia consent fees {Am an!Water or Rs.. 50,000/- (Rs •... Fffty 1'housancl.• n Y w he 1ever 1s more, wj op1 r q -· -
, · , · , : , . • · .. :

1
1m3 t ays . mm t 1c. <lnte or: issuance or th!s ccnificnte..J1rc.1se of non­%Pei of as aresavoo. yor consent will be f1,l'VOked by the □onrcl. · .

· •. Ethe unit uses theground water nnd requires Ute permission from SO\.VA/CGWA for Willer abstraction
. thon the il1dustrv will hv to lt 'j N , I · · · 'fi · · ,. · · · ·· ·

s ; ,··. ·( · .,, : .· · ; .· ... ) a1 1 o o iJCc-tion ccrt1 term:: wr nbslrnc11on of ground water. Itw11.l be the
responsibility ofthe mdustry comply with the vnrfous Hindilions of the NOC obtained from rhc

· competent anthodly and imbmi1 to the Bourd. within 3 months time filing which CTO will be revoked.

General Conditions:-

L Tlte. npplic;mt shaHget analysed the samples of cmue)jt/cmissionihnznrdous wnstes. al !eost once in :J three
monthfrom the laboratory recognized by Uic IvloEF and sha(J 1·epM to the UPPCI3. .

. 2.J;he npplkrutt sluill However. not without the prior consqntof the Boal'd brin,g into use ,my nuw or altered
mJtletc{'o~ the di$diarge ofeffluent Ol' gases emission or s~wnge waste from the unit.
§,Tr~1lci:I J11du.stfal wnslewater and domestic waste wi1ter shall.be disposed ,ioimly at one disposal point.
The applicant sl1all prnvide discharge mensurcmcut eqIUpnient at final disposal point. .
4. The applicant sl1ull strictly comply ,vith conditions of this CCA and submit compliance report ofstipulated
conclit.ious within :30 days of receipt of this CCA. IT at any point of Lime, il is found that the industry is not
comp1yingwi1)l stipulated conditions or any further dlrcctionlinstruction issued by the Board, legal action
shall be foitiatet;i against the applicant.

· · $~.+11e appllcitnl.shall nJnintai,, good house keeping. AU valves/pipes/scwc1:/drnins etc. must be leak-proof
p.J:he industry shnll provide uninterrupted entry to the .STP/ETP inlet and outlet points, Afr Pollution
Control equipmqnt and stack for smooth samplinglmqniloring of efficiency of pollution concrol systems.
7. 'flrn lnd11s1ry shall provide Inspection Book at the time ofinspection to the Board's offitinls. .
8.. ·\Vhenever due to any accident or other unforeseen act or event, such emission occurs ot!is.apprchended to
ot:curin excess of standards laid down, such information shall be reported to the Board's offices and nil

. ·•·. oij1er•cpncerned offic~s. In case of faiJum ofpoUution control equipment, the productfon process co1:mccted
· · /·: to if:shall-oestoppcd with immediate effect.

· 9.Thindusuy shall operate in a manner so that all emissions be emi1.ted lhrough designated chimney/stackonly.
lO, In case of rmydanmge to the agriculture productivity, human .hnbitotion etc. hy the- operation of industry,
ieshallbhu11perative to stop production fo the industry\•,iitbimmedintc effect rind such information shall be
reportedto Board's offices. The industry shall he liable to pay compensation also in such. cases as decided by

- the.Competentthority,
it. rte appictnt siatf.apply before the 00 days of expfry ofCCI\ or any change in production types/ .

. .·•· .. .c: pfoduction,c;foadty/marmfocturing process/capacity enhancement etc. or any change in-eftluent discharge
jointoremissionpoint

... fa.Tlje13oardreserve:sfhe right to revokeh1ddlinodlfy 'auy stipuhleed condition issued along with CCA, as
may be:necessary;

+' SpecificConditions:- 4

h' lTleindustryshall maintain stetsupervision on fluctuationsi,1 ppen1ting parameters with respect to each-he.tattieit,snitoftheErfIuemt treatment plant.
#$j$£,,@Thietrigiustty. swill eisure the continuous anduninterrupted data supplyfrorii the,QGBEMS to le SPCB1· .
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X:Fhe:;foclt1stry s110uld ensm· ti · · .. -· · ·
·, . ,1 . • • , , e i1e operation of lh E ' , .. - . , .. · . ..

dowtt unuer the noti ftcatton issued h ' .., e .,'JJ.Jl m such a mnner that i " . .. . , . : .
4-TlHi treated effluentst , ?OE}&cc vidc:·GSR 97.8 E)+a~;"Fir;the-standsty.

, ·. · · · ' e a owed to b <l" "' •" e v. l0/20l6Z- · . . ·ophons:.for reuse in 1 d .,.-, •. . e isclmrged in the ambie t • ,. :·· ·, ,
!;},~ 5-Fiow met"r t<'.l°I • n us\.11~1 proccsshrngation In Otdcr to min· •.. ~ ~nvnr;.1nmcm o11ly:-nfu::1·exbnt1sli11;;r

. ; . . . C . )e lUSlalled m au Wllterbot· e 1mzc 1rebater uage.. .. .
6 'I'f c · ;t · • " •' nic ..mn pofots a I ~ ·

. •.... l..1uustiy:wl] have to enure po • r. • llf usnge of fresh water to be minimized .
· '•'lJ b~ II · · ·· · , " • .,.., issmn irom thcCGWA!UPG •_·?: %-Je responsrnuty of the indt1stry to compl"with h . ·:.. D for ground water extraction ant-ft ;1
-Thq mdustry shall subt:rtil tho 1 • , . . f l c vm tou.~ coml1t1ons of the powtnisston tl:ikcn . · ...,·...
d l. I Ollh wti-:c comphunce n~1\ot·1 of ti c·ro· . . ..nn auc 1tetl balance sheet for th . .. 1.1,, ie issued by the Bon rd l'or :vear ?(fZ-'1· ·zoootortsts cto ~,,2;",,"" we tests or teesaero»sea are wsoreyessis»·

i :•; \:,8;-;}.f.tJre QPCB or UPPCB ·,. . . . . .. . .autoriatiealto @re, ', "os the Closure order against he industry bis consentorder s#as, .• ·"· .• "'.' ··•• .:>'., c.: ·.--• · ·. J. ·" ,, cnue or that permd. · • •
To: ,-:·:9~,'TJ,ciij~iistry,shan submit Env· . · ·1S . ,--· • . · . ,

;AgS(i( · , • ·· · · 1ronmentu tatcment In prescrbel form V as per mle no,14 ofE.RRuks

10::. This<consent ls val.kl only "or h d t d · · · ,·. · ·
• " . . .• ·•·.···, . . .· · _ • • •

1
' 1--IO uc s an qunnhty mcmtioncd above. Industry strnll obtain prior

~Pzy_r~v~tbcfore making any modification in producrlprocess /fuel/ Pinnt n1nchinery failing which consentY.'Ollld be deemed void. ·

. •• l±-The industry shallabide by orders/directions lssned hy Hon 'ble Supreme Com·:t Hon'ble High
, §ot1rti,1olon'?JeNaHonlil Green Tribunal. Central PolfotionCo,m·ol Board and U.P Pollution Comml Board
;::fo:r::p{ot#~*1i1 and sa:f'Muard of environment fromtime to time.
12".'Thefoci.usttj, shaff comp.ly with various provisions ofAir (Prevention and Con'trol ofJ>oUutfon)Act 198 lns :anieiideci1 Water (Prevention and Control of Pollntion) Act I97ti as amended; and comply with the
provisions ofHazardous and Other Wastes (Management and Trnns~houndary Movement)Amendment
· Rule~,'-201<5 atid alLothe1· applicable rules notified. ur'idm.- RP.Act J 986.

·' ,_ :, ,;'f~·,:tJ.nip~~iill-~onipiy with all the direction passedtby.Hon'ble NGT on elated 13.11.2018 in OA No.
# s7@oisaid oA No. 231/2014.
':::'..}:~'-,f.{4;Nti\ii\Vristeshotild pe suitable segregated, A separnte and·isolntedMS\:V collectioncenter should be
·"" · -·· ':i?rGficiea, . . . . - . .•. . . . . . · · -

)~,.(J;!1eqt;iarttity ofrecyck:d effluent after final LreatmenUp be send to the Boardmonthly.
.iG~i,)Unsfry.s11.aH se,id_the records of energy mcterre11di11g installed on ETP and Ffow meter reading
f9~~u,tfk)>n quarterly basis. . . . .-.. . . . . . ·.

, .. ?(' :jq:.:Jqiii,tshaU'compiy .Plastic. \1/aste 'l\fanagemerrL Rule, 2016 ns mmmded and Solid '\Vaste. Rule, 2016 as
1• 2sirendcd.
@th$$ a$-f#¢6nishall recycleas much water as possible within the plant before discharging iLJor tretitment into
·fieEstee

19- 1Jiitshallcomply with various \Vasce i'v!anugementRules as niJtified by MoEF& cc Le. Solid \Vaste
C '.Nfr11i~(gi;ri1~iit Jlules, 2016, Hazardous and Other Wristes(Nhinage·mcnt and Tans boundary) Rules, 2016, us

±b. minded,e
i%industry;sh@llensure the time bound complianceof stringentnorms as published by the UPPCB vide

·.·· ..
1
ii1ti¢ii1ot;fndtin~:N8".T-I 48273/C-UNGT-83/2020, dated 27 .02,2020 (availab_!e at URL uppcb.com/pdf/

,% lip$jc228022020.a) tincompliance of The Hon1ble NGT order dt. PU 1.201.9 iil O.A. No. I 038/2018.
- . ii.2j- iteuftsi»iii sift test report of ETP outlet and Boiler emission from approved lab Rfter operation of

.iL".f)/;{:tjJ1ifi).:.,> ... : . . . . . .. . . .·.. .· .· . •.· ...·.· ·.•.... .. -
t:,:, ' .; ,::(J22iJl't1i{~h~U.fostall·P13Zcilrne1'it .nnd connected loUPPCB control roomwithin 01mi0nth.

£%SI
#gen.no
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cSp, ~1'!"'Wa6sf,y ,Yilf:'¾'•-i'Hltini!)')t 20$Bio Briquetteas tu» in ife'oilerde##i RonJi$ _;voilabilily,
?":Usfill est«listMiyasakiforestas perthe.6o#e, rot/st.-2021-09«020j60ta 1a.1o.a4~,

f ''•··•·,Bre\"..B§~?~?~)~f~Wt<scoiid•.cJfliloteciiinge •ndljG•o; Rs, sO,/)Qoi:·b•d~f'hSi1e;;1 \'iithin a months _limof ; •1opg;\':)lh tl1e Pro,eo~iiJ J;o, P'QPOS<;~ plrintatlou, · . · ·• •· '; - > . . ;c
f ; WkUieshalleomplystth heAQM (comission'friQaiyianag5N@ARAdi?inlng
' · s Areas) direction 66. 53 ind 62 aTid other direction ;s,u;;a tlOl'e th u;;;e, rc'g;l,tJii,g'~Of cfOllner fuel. .
,..... 39'.· tqp;;,SllajLc:Oiiipfj;,,v.i th the CAQM (Conuni.,,i()UJ,\Mfr Qu8/1~•Management:in NCR and Adjoinliit' trea,Jwr•~~,b~ Ko/\55•fpgacdirigno sets. . . . s . . . ,
.. , . •·. ;3if,: ll~inii/ll!ln33~4tilm ),ind on 1,;,ich indus tty i(t!~tn!iJi,n"<J w,1ro• <iOverO(! bf4/heplant'!tion Of'i>IJ 'lJ'C!I
{:9fsuit@bi@,species is:pereihe gufdeifies set u yhe'Boardvide.isonceor4rn6.F-14os/22oo1gtI · .,iJ' il\il}il'QZ/ii)iil'.J'h~,?opy cof ·this gilidellne is •V•11aol.~;iflJRLJ;i1kilAv1vwittgjl,60_,c9/l'if>1fl.iJreon,lj}'lW
I ; ,·Gujd!~,))~O];t8iM: •' ·. . _.·.. •· ..· . . . ..... · . • .. 2. . .. , .
' · ii-Unit'shalloperate ind,maintain/upgrade theairpoi(ion controldevice in s@el saner thateat·#should;6e,@sper#iotis prescribedy CAOM. > . . . // . ·. ·.
·36-or'ojeratio:p$sets duringGRAPperiod vaitvstail comply withCAQM aired&ono. ss aa Gag.

. . ; d7: l/iii!:Jil,i1:St1~n\lit.1<i<1 Si;,,eK•i,,onitoring repo,:,p-oroii~i; •nl,ri\,Vid,Jii;Ql1)t~!,\' \Vitlfiit onemonth. .
. ; ;'(}f .!~J~~~/:W\'!i¥\~~'/.1iPl'o11uc4t• Capacity .Win n~ij,i.ciii,ancea Wj~lio"'t WlJif,'Perri,iSSio!l.CC'l'IlJJ<tll't\ ·
'' i'SOlfeiPOUUUim'Con~o)•'1l9ara, •··· . . . ,· ·., . · +' ·.. . .. ·.•· . ·.· .·

··· · .7$9- An&6aiohsnano#ea i ••rljedssued con,<mn,4li_~m.,rn the saiie, · ·· · · '-' · · · · :· ·· · · ·· ·

es

['.c•' '::·?(.' ~:~-~-·; , .·.·

'. ;h\~'<1f'H,fi~il1lst;;houict •~sure tbe dpe111tioh rifm~ . . .. '· ; . . . • . . ·. .·.
·' =. H1ill)li~;mr,emis:sio11 con'films. with tile "t . ~~ d.· · .°''·?"11u\io~,<\llntrol sysu,i/l .(Al>CS) in snCIJ a ill' · ·

. i'r,1.- ' d . . . . . o _anc,M s prescribed una . tl .E ... , . , . armer
2.6·•! IC·\n u.,o;y,w,n cnsur~ /lie Con!inuons n d ' • . : • , -,.°' . '" Ji .1.~'I986 a,._limendeo:' . . . .

~-·and CP(lB servor. . · · . . · · n · t "'"17'.'"PJ•tl tlura-supply_ f(O'>! t!,c 0CBEJ11s "' thC Si>CB'

'Nd981@is amended re»pea#en). ..
i ., . '2,9°Th&'tis~'.6P%f.c'".1{ • dF .\i · . : . . • ' ...r,J . . . . .. i'. .,; ' ' . • •.. i:(,c ., . .· .. . .
: ..'Loi<r;f £7.t'\, ,'r::;,f · ·: •n ' · ~!~~·· Ot\o., · a fueli•<?,Sf!'tc(c~.11>p9'/!p1inncc~1ne;1;,o 'Wc,So§,•n;Othri,i•- .._.,. -i. ·· . • . . • ·. •·· · · ·· .. · ,. . • ·· • c · .. .- ·. ,-<c- ,. ·.
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iHUUIVL VVHI EK LEFHK IIEIVI
(Namami Gange & Rural Water Supply Department)
Ministry of Jal Shakti
Government of Uttar Pradesh

Form 8 {C)
[See Rule 8(1 )]

!\UTHORIZATION/ NO-OBJECTION CERTIFICATE FOR SINKING OF NEW/ EXISTING WEL
FOR INDUSTRIAL/ COMMERCIAL/ INFRASTRUCTURAL OR BULK USER OF GROUND

WATER

AUTHORIZATION/ NO-OBJECTION CERTIFICATE NO: NOC042413
VALID FROM 31/10/2022 TO 30/10/2027

{UIS10(1) of the Uttar Pradesh Ground Water Management and Regulation Act, 2019}

[Under Section 14 of the Uttar Pradesh Ground Water Management and Regulation Act, 2019.]

egistration No.: 202209001502

ame of the Owner

esignation
a
ompany Address
uft arqaT

ddress of the Applicant

ate of Submission

ocation Particulars

RAJ KUMAR

Proprietor

A-60, Roop Nagar Industrial Area, Loni, Distt-Ghaz

A- 60, Roop Nagar Industrial Area, Loni

29/09/2022

Company Name
iuR aTa
Authorization Letter
II[rantua

Application No.

Specimen Signature

RISHABH
ENTERPRISES

Download

GZBD0922NINO!

articular of the Existing Well and Pumping Device

Municipality/Corporation Yes

Roop Nagar
Industrial Area

istrict

lot No./Khasra No.

ard No./Holding No.

Ghaziabad

A-60, Roop Nagar Industrial Area
Block LONI

ate of Construction/Sinking 10/03/2015
fthe Well

trainer Position (For Tube Well)

(pe ofWell

urpose of well

Tube Well/Boring

Industrial

Depth of the Well (In
meter)

Assembly Size(For Tube
Well)

60.00

te of.Energization (In Case of Electric Pump)

ximum Allowable Rate of 8.00
thdrawal (m?/hr.):

ximum Allowable Annual 10240
raction of Ground Water:

Maximum Allowable 4.00
Running Hours Per Day:

Recharge Required 20480.00

'pe of Pump Used

lerational Device

Submersible

Electric Motor
H.P. of the Pump

Rate ofWithdrawal
(m3thr.)

14/03/2015

3.00

8.00
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not exceeding that as shown at SI. (3j), for Running Hours per day as shown at SI. (3k), and for maximum allowable annual extraction of ground wale
as shown at SI. (3k) and is valid subject to the observance of the conditions stated overleaf.

• ' Holder of this NOC is hereby directed to assure annual recharge of 20480.00 cubic meter, as specified under the application form within the given timperiod.

GENERAL CONDITIONS:

Holder of this NOC is hereby directed to fill from 1(A) for registering his/her well within 90 days as mentioned in application form shall only started afterregistration of his/her NOC.

In case of any change of ownership of the proposed well, fresh authorization has to be obtained.

All Users abstracting ground water in excess of 100 m3/d shall be required to submit impact assessment report prepared by an accredited consultant from
CGWAand National Accreditation Board for Education and Training (NABET). The report should highlight environmental risks and proposed management
strategies to overcome any significant environmental issues such as ground water level decline, land subsidence etc. within three months of completion of
the same to Ground Water Department Uttar Pradesh. The fist of accredited Individuals/ Institutions is available on the official web-portal of CGWA.
For the purpose of measuring and recording the quantity of ground water extracted, every said user shall affix digital water flow meters (conforming to BIS/
standards) having telemetry system in the abstraction structure, which record rate and quantum of extraction, at outlet of pumping devices and ii shall be
presumed that the quantity recorded by the meter has been extracted by the said user, until the contrary is proved. The rate of extraction of ground water
from the well shall not exceed to the recorded rate from water meters

The concerned Authority reserves the right to stop extraction of ground water from the well due to quality hazards or any other reasons, if the situation sodemands

In case of any change of ownership of the existing well, fresh registration has to be obtained.

No change of location, design, rate ofwithdrawal and pumping device in respect of the existing well of this certificate shall be made without prior permissio1
of the CompetentAuthority. Any deviation in this regard shall lead to cancellation of this registration

In case, any of the particulars I information furnished by the applicant in his application for issuance of this registration is found to be incorrect during
verification at any subsequent stage , this registration is liable for cancellation.

The Certificate ofAuthorization/ NOC shall be valid for a period of five years from the date of issue. The applicant shall have to apply for renewal through a
fresh application, at least ninety days prior to expiry of its validity.

Construction ofpiezometers and installation of digital water level recorders with telemetry shall be mandatory for user. Depth and zone tapped of piezomet
should be commensurate with that of the pumping well. The data, obtained from digital water level recorders shall be made available to this office on monttbasis

Guidelines for lnstaffation of Piezometers and their Monitoring

Piezometer is a borewell /tubewell used only for measuring the water level by lowering the tape/ sounder or automatic water level measuring equipment. ft
also used to take water sample for water quality testing when ever needed. General guidelines for installation of piezometers are as follows:

o The piezometer is to be installed/constructed at the minimum of 50 m distance from the pumping well through which ground water is being
withdrawn. The diameter of the piezometer should be about 4" to 6".

o The depth of the piezometer should be same as is case of the pumping well from which ground water is being abstracted. ff, more than one
piezometers are installed the second piezometer should monitor the shallow ground water regime. ft will facilitate shallow as well as deeper grouncwater aquifer monitoring.

o No. of piezometers to be constructed & Type of water level monitoring mechanism shall be as per below table:

S.No Quantum of Ground water withdrawal (cum/day)
No.of piezometers required Monitiring Mechanism

Manual DWLR with Telemetry1 <10
0 0 02 11 - 50
1 1 03 50- 500

0 14 > 500
2 0 2

o The measuring frequency should be monthly and accuracy of measurement should be up to cm. the reported measurement should be given in me·upto two decimal.

o For measurement ofwater level sounder or automatic water level recorder (AWLR)/ Digital Automatic water level recorder (DWLR) with telemetrysystem should be used for accuracy.

o The measurement of water level in piezometer should be taken, only after the pumping from the surrounding tube wells has been stopped for abofour to six hours.

· o All the details regarding coordinates, reduced level (with respect to mean level), depth, zone taped and assembly lowered should be provided for
bringing the piezometer into the Hydrograph Monitoring System for Ground Water Department, Uttar Pradesh, and for its validation.

o The ground water quality has to be monitored twice in a year during pre-monsoon (MayJune) and post-monsoon (October/November) periods.
Quality may be got analyzed from NABL approved lab. Besides, one sample (1 It capacity bottle) to the concerned Director, Ground Water
Department, Uttar Pradesh, for chemical analysis.

·o A Permanent display board should be installed at piezometer/Tube wells site for providing the location, piezometer/ tube well number, depth and
zone tapped of piezometer/tube well for standard referencing and identification.

o Any other site specific requirement regarding safety and access for measurement may be taken care of.
Any other condition(s) that may be imposed by the concerned Authority.

In case, any of the particulars I information furnished by the applicant in his application for issuance of this permit is found to be incorrect during verification
anv stuhenauent staae. this nermit is liahle for cancellation
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SPECIFIC CONDITIONS:
'j) For_Industrial User: No Objection Certificate for ground water extraction by industries shall be granted subject to the following specific conditions:
i) NoObjection Certificate shall be granted only in such cases where local government water supply agencies are not able to supply the desired quantity of
water.,
ii) All industries shall be required to adopt latest water efficient technologies so as to reduce dependence on ground water resources.
iii) All industries abstracting ground water in excess of 100 m?ld shall be required to undertake annual water audit through Confederation of Indian Industrie
(CII)/ Federation Indian Chamber of Commerce and Industry (FICCI/ National Productivity Council (NPC)/ PHD Chamber of Commerce & Industries/ Lagl
Udyog Bharati certified auditors and submit audit reports within three months of completion of the same to Ground Water Department Uttar Pradesh. All su
industries shall be required to reduce their ground water use by at least 20% over the next five years through appropriate means.
iv) Construction of observation well(s) (piezometer)(s) within the premises and installation of appropriate water level monitoring mechanism as mentioned i1
General Condition no.1 O shall be mandatory for industries drawing/ proposing to draw more than 10 m3 /day of ground water and. Monitoring ofwater level
shall be done by the project proponent. The piezometer (observation well) shall be constructed at a minimum distance of 50 m from the bore well/productio
well. ,Depth and aquifer zone tapped in the piezometer shall be the same as that of the pumping well/ wells. Monthly water level data shall be submitted
online to the Ground Water Department, UP.

v) The proponent shall be required to adopt roof top rain water harvesting/ recharge in the project premises. Industries which are likely to pollute ground we
(chemical, pharmaceutical, dyes, pigments, paints, textiles, tannery, pesticides/ insecticides, fertilizers, slaughter house, explosives etc.) shall store the
harvested rain water in surface storage tanks for use in the industry.
vi) Injection of treated/ untreated waste water into aquifer system is strictly prohibited.
vii) Industries which are likely to cause ground water pollution e.g. Tanning, Slaughter Houses, Dye, Chemical/ Petrochemical, Coal washeries, other
hazardous units etc. (as per CPCB list) need to undertake necessary well head protection measures to ensure prevention of ground water pollution.

(B) Infrastructural User: The No Objection Certificate for ground water abstraction will be granted subject to the following specific conditions:
i) In case of infrastructure projects that require dewatering, proponent shall be required to carry out regular monitoring of dewatering discharge rate (using;
digital water flow meter) and submit the data online to Ground Water Department, UP as applicable. Monitoring records and results should be retained by t
proponent for two years, for inspection or reporting as required by District Ground Water Management Council.
ii) Installation of Sewage Treatment Plants (STP) shall be mandatory for new projects, where ground water requirement is more than 20 m3 /day. The wate1
from STP shall be utilized for toilet flushing, car washing, gardening etc

ate :26/04/2023

ace:Ghaziabad

This certificate is electronically generated and does not require digital signature
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1/4/24, 11:48 PM
WhatsApp

https://web.whatsapp.com

1/1
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UTTAR PRADESH POLLUTION CONTROL BOARD
TC-12V, Vibhuti Khand,Gomti Nagar, Lucknow-226010

Phone:0522-2720828,2720831 Fax:0522-2720764 Email: info@uppcb.com Website: www.uppcb.com

Ref. No: 13335/UPPCB/Ghaziabad(LAB)/HWM/GHAZIABAD/2020
Dated :23/12/2020

To,
M/s RISHABH ENTERPRISES
A-60, Roop Nagar Industrial Area, Loni, Ghaziabad,GHAZIABAD,201102
Tehsil :Bhojpur
District :GHAZIABAD

Sub :- Authorisation issued under the provisions of Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016

I. Number of authorization and date of issue 13335 and 23/12/2020.
2. Reference of application (No. and date) 9993736 and 04/11/2020.

3. Mr RAJ KUMAR MEHTA of MIs RISHABH ENTERPRISES is hereby granted an
authorization based on the enclosed signed inspection report for generation, collection.
util ization, storage and disposal or any other use of hazardous or other wastes or both on the
premises situated at A-60, Roop Nagar Industrial Area, Loni, Ghaziabad, .

Details of Authorisation

3.0 Ton/yearTSDF

ts.T coin....a...«a.a..s.a..so.5o..cc...'I I Waste as per the Schedules or recycling or utilization orI- ; LI! and III of these rules co-processing, etc.
HI 'ETP sludge (Schedule-I,
, LCat..L:<~) --------------~-----------~--------·-·----...

I. The authorization shall be valid for a period of 22/12/2025 from the date of issue of this letter

'1 The authorization is subject to the following general and specific conditions (please specify
any conditions that need to be imposed over and above general conditions, if any) .

.-\ General Conditions of Authorization ­
I.

2.

5.

The authorised person shall comply with the provisions of the Environment (Protection Act.
1986, and the rules made there under.

The authorisation or its renewal shall be produced for inspection at the request of an officer
authorised by the State Pollution Board .

The person authorized shall not rent, lend, sell, transfer or otherwise transport the hazardous
anJ other wastes except what is permitted through this authorization .
Any unauthorized change in personnel, equipment or working conditions as mentioned in the
application by the person authorized shall constitute a breach of his authorisation.
The person authorised shall implement Emergency Response Procedure (ERP) for which ti
authorisation is being granted considering all site specific possible scenarios such as spillages,
leakages, fire etc. and their possible impacts and also carry out mock drill in this regard at
regular interval of time .
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6. The person authorised shall comply with the provisions outlined in the Central Pollution
Control Board guidelines on Implementing Liabilities for Environmental Damages due to
Handling and Disposal of Hazardous Waste and penalty.

7. It is the duty of the authorised person to take prior permission ot the State Pollution Control
Board to close down the facility .

8. The imported hazardous and other wastes shall be fully insured for transit as well as for any
accidental occurrence and its clean-up operation .

9. The record of consumption and fate of the imported hazardous and other wastes shall be
maintained .

I 0. The hazardous and other waste which gets generated during recycling or reuse or recovery or
pre-processing or utilisation of imported hazardous or other wastes shall be treated and
disposed of as per specific conditions of authorisation .

11. The importer or exporter shall bear the cost of Import or export and mitigation of damages if
any

12. An application for the renewal of an authorisation shall be made as laid down under these
Rules.

13. Any other conditions for compliance as per the Guidelines issued by the Ministry of
Environment, Forest and Climate Changes or Central Pollution Control Board from time to
time .

14. Annual return shall be filed by June 30th for the period ensuring 31st March of-the year .

15. The Unit will file the renewal application at least 2 months prior to the expiry of this Order.

B Specific Conditions of Authorization

I. The authorization shall be valid for a period of Five Year from the date of issue, if not suspended
or cancelled earlier.
2. The wastes must be safely collected in leak proof containers and shall be duly marked in a manner
suitable for handling, storage and transport and the packaging shall be easily visible and be able to
withstand physical conditions and climatic factors.
3. All hazardous waste containers and bags shall be provided with a general label. The storage area
should be at an isolated spot in the premises and must be fenced, covered and duly marked.
4. The authorized person or agency shall ensure that no adverse impact on the air, soil·and water
including groundwater takes place due to activities for which authorization has been requested.
Comprehensive safety measures must be followed in handling of wastes and the staff must be
properly trained.
5. It is brought to your notice that as per the order dated 14.11.2003 passed by the Honorable
Supreme Court in W.P. (c) No. 657 of I 995, no industry covered under Hazardous and other Wastes
(Management and Tran boundary Movement) Rules, 2016 shall be allowed to operate without valid
authorization. It is also provided in the same orders that industries which are not complying with the
conditions of authorization shall not be allowed to operate. Hence in case you fail to apply for
authorization, before its expiry or fail to comply with conditions of the earlier authorization issued
to you, closure order shall be issued against your industry without any further notice.
6. The applicant must file returns on prescribed Form 4 along with a compliance report of this letter
and should also maintain records on Form 3 and present it to Boards inspecting officials.
7. In case of occurrence of an accident, complete details on form must be sent to U.P. Pollution
Control Board at the earliest along with details ofmitigative and remedial measures taken.
8. The authorized person or agency shall not receive, collect, or store any hazardous waste from any
unauthorized occupier or generator of hazardous wastes. In case any hazardous wastes is sold to any
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other reprocessing unit it must be ensured that such unit is fully complying with environmental
requirements and has a valid authorization of the Board.
9. In no case any hazardous wastes shall be disposed off on land, in any drain or stream. All
spillages of hazardous chemicals, used containers, of hazardous chemicals such as flammable
corrosive, explosive and toxic nature must be safely collected and stored. Non-compatible wastes
must be suitably and safely handled.
10. It is within the powers and functions of the U.P. Pollution Control Board to modify or revoke the
terms and conditions of the authorization issued under the Rule 7 of Hazardous and Other Wastes
(Management and Tran boundary Movement) Rules, 2016.
1 I. You are directed to display on-line data and display board outside the main factory gate with
regard to quantity and nature of hazardous chemicals being handled in the plant, including waste
water and air emission and solid hazardous waste generated within the factory premises. Necessary
compliance should be sent within 15 days of receipt of this letter.
I 2. It is the mandatory duty of the authorized person or agency to comply with the guidelines for
transportation of hazardous waste in accordance with rule 18 of Hazardous and Other Waste
(Management and Tran boundary Movement) Rules, 2016.
13. It should be ensured that hazardous wastes shall be properly collected and packed in HOPE bags
and then temporarily stored in a lined RCC tank and pit with suitable shed.
14. An ETP sludge test report of a laboratory approved under E.P. Act shall be submitted along with
compliance of this letter of this office.
15. Used oil shall be sold only to recyclers registered with U.P. Pollution Control Board. The record
shall be maintained.
16. The occupier, transporter and operator of a facility shall be liable for damages caused to the
environment resulting due to improper handling and disposal of hazardous waste listed in schedule
1,2,and 3 and shall be liable to pay a fine as levied by the State Pollution Control Board under the
rules.
I7. Details of raw material (which is Hazardous waste) and product along with quantity shall be sent
within a month.
18. You shall become the member of any common TSDF for S.L.F. (Ms U.P. Waste Management
Project Kumbhi Kanpur Dehat or Ms Bharat Oil and Waste Management Ltd., Kumbhi, Akbarpur,
Kanpur Dehat. permitted by U.P.P.C.B)., and start sending the stored hazardous wastes for final
disposal to the TSDF and report back to U.P.P.C.B. with the required manifesto (document of
proof) within one or three month of this letter.
19. The unit shall ensure that 1-I.W. is regularly sent to Authorized common TSDF and shall not store
for more than 90 days in accordance with under rule 8 of HOWM Rules, 2016.
20. Emission from the Common or Captive incinerator stack shall meet the prescribed standards
under Environmental Protection Act. 1986.
21. Copies of Hazardous Waste Manifest in Form 10 shall be sent regularly to UPPCB for each
category of waste sent to TSDF or Incinerator.
22. This authorization is valid till the industry is having valid consent as per the provisions of Air
(Prevention and Control of Pollution) Act 1981 and Water (Prevention and Control of Pollution)
Act, 1974.
23. Industry shall comply the provisions of EP Act, 1986, Water (Prevention and Control of
Pollution) Act, 1974 as amended, Air (Prevention and Control of Pollution) Act, 1981 as amended
and E waste (Management and Handling) Rules, 2016.

(Authorized Signatory

VIVEKE..7°
Oate

ROY %%..
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·
UTTAR PRADESH POLLUTION CONTROL BOARD

Copy to: To the Regional Officer, U.P.Pollution Control Board, Regional Officer, UPPCB,
Ghaziabad. for information and necessary action .

CEO/EE, 1/C Circle-----
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iNamai ianqe & tnal watre 'univ Dena teat!
Mmnistry of Jal Shakti
Government of Uttar Pradesh

Form 8 {C)
[See Rule 8(1 )]

~UTHORIZATION/ NO-OBJECTION CERTIFICATE FOR SINKING OF NEW/ EXISTING WELI
FOR INDUSTRIAL/ COMMERCIAL/ INFRASTRUCTURAL OR BULK USER OF GROUND

WATER

[Under Section 14 of the Uttar Pradesh Ground Water Management and Regulation Act, 2019.]

AUTHORIZATION/ NO-OBJECTION CERTIFICATE NO: NOC042413
VALID FROM 31/10/2022 TO 30/10/2027

{U!S10(1) of the Uttar Pradesh Ground Water Management and Regulation Act, 2019}

eg!stration No.: 202209001502

3me of the Owner

esignation
;r.
'.)rnpany Address
q-;fi cf>l" "C@T

•dress of tile Applicant

ate of Submission

cation Particulars

:;t: •ct

at Io./Khasra No.

ard No./Holding No.

RAJ KUMAR

Proprietor

A-60, Roop Nagar Industrial Area, Loni, Distt-Ghaz

A- 60, Roop Nagar Industrial Area, Loni

29/09/2022

Ghazi abad

A-60, Roop Nagar Industrial Area

Company Name
ci,q;ftq;r;:m:r

Authorization Letter
uTfrarua

Application No.

Specimen Signature

Block

RISHAB3H
ENTERPRISES

Downloau

GZBD09/2NIN05

LONI

Roop NV·
Industrial Area

Municipality/Corporation Yes

«rticular of the Existing Well and Pumping Device

ate of Construction/Sinking 10/03/2015
the Well

1pe otWcll Tube Well/Boring

Industrial

Depth of the Well (In
meter)

Assembly Size(For Tube
Well)

60.00

ainer Position (For Tube Well)

rpe of Pump Used

prational Device

Submersible

Electric Motor

H.P. of the Pump

Rate of Withdrawal
(m3/hr.)

14/03/2015

3 00

8.00

ite of Encrgii.ation (In Case of Electric Pump)

,_,;;irnum Allowable Rate of 8.00
itndrawal (m'/hr.):

axir ·umn Allowable Annual 10240
<iraction of Ground Water:

Maximum Allowable 4.00
Running Hours Per Day:

Recharge Required 20480.00
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iot exceeding that as shown at Sl. (3j), for Running Hours per day as shown at SI. (3k), and for maximum allowable annual extraction of ground water
as shown at SI. (3k) and is valid subject to the observance of the conditions stated overleaf.

• Holder of this NOC is hereby directed to assure annual recharge of 20480.00 cubic meter, as specified under the application form within the t v n lune
period.

GENERAL CONDITIONS:

Holder of this NOC is hereby directed to fill from 1(A) for registering his/her well within 90 days as mentioned in application form shall only started after
registration of his/her NOC.
In case of any change of ownership of the proposed well, fresh authorization has to be obtained.

· All Users abstracting ground water in excess of 100 m3/d shall be required to submit impact assessment report prepared by an accredited consultant from
CGWA and National Accreditation Board for Education and Training (NABET). The report should highlight environmental risks and proposed management
strategies to overcome any significant environmental issues such as ground water level decline, land subsidence etc. within three months of comp!oton of
the same to Ground Water Department Uttar Pradesh. The list of accredited Individuals/ Institutions is available on the official web-portal of CGWA
For the purpose of measuring and recording the quantity of ground water extracted, every said user shall affix digital water flow meters (conforming tn BIS/ I
standards) having telemetry system in the abstraction structure, which record rate and quantum of extraction, at outlet of pumping devices and it stall be
presumed that the quantity recorded by the meter has been extracted by the said user, until the contrary is proved. The rate of extraction of ground water
from the well shall not exceed to the recorded rate from water meters
The concerned Authority reserves the right to stop extraction of ground water from the well due to quality hazards or any other reasons, if the situation so
demands
In case of any change of ownership of the existing well, fresh registration has to be obtained.
No change of location, design, rate of withdrawal and pumping device in respect of the existing well of this certificate shall be made without prior periiss1on
of the Competent Authority. Any deviation in this regard shall lead to cancellation of this registration
In case, any of the particulars I information furnished by the applicant in his application for issuance of this registration is found to be incorrect during
verification at any subsequent stage , this registration is liable for cancellation.
The Certificate of Authorization/ NOC shall be valid for a period of five years from the date of issue. The applicant shall have to apply for renewal through a
fresh application, at least ninety days prior to expiry of its validity.
Construction of piezometers and installation of digital water level recorders with telemetry shall be mandatory for user. Depth and zone tapped of pr,vomete
should be commensurate with that of the pumping well. The data, obtained from digital water level recorders shall be made available to this office on month!
basis
Guidelines for Installation of Piezometers and their Monitoring

Piezometer is a borewell /tubewell used only for measuring the water level by lowering the tape/ sounder or automatic water level measuring equipment. It i:
also used to take water sample for water quality testing when ever needed. General guidelines for installation of piezometers are as follows:

o The piezometer is to be installed/constructed at the minimum of 50 m distance from the pumping well through which ground water is being
withdrawn. The diameter of the piezometer should be about 4" to 6".

o The depth of the piezometer should be same as is case of the pumping well from which ground water is being abstracted. If, more than one
piezometers are installed the second piezometer should monitor the shallow ground water regime. It will facilitate shallow as well as deeper ground
water aquifer monitoring.

o No. of piezometers to be constructed & Type of water level monitoring mechanism shall be as per below table:

S.No

2

3

Quantum of Ground water withdrawal (cum/day)

< 10

11-50

50- 500

> 500

No.of piezometers required

0

2

Manual

0

0

0

Monitiring Mechanism

DWLR with Telemetry

0

0

2
o The measuring frequency should be monthly and accuracy of measurement should be up to cm. the reported measurement should be given mn met

upto two decimal.
o For measurement of water level sounder or automatic water level recorder (AWLR)/ Digital Automatic water level recorder (DWLR) with telemetry

system should be used for accuracy.
The measurement of water level in piezometer should be taken, only after the pumping from the surrounding tube wells has been stopped tor about
four to six hours.

o All the details regarding coordinates, reduced level (with respect to mean level), depth, zone taped and assembly lowered should be provided for
bringing the piezometer into the Hydrograph Monitoring System for Ground Water Departmient, Uttar Pradesh, and for its validation.

o The ground water quality has to be monitored twice in a year during pre-monsoon (May/June) and post-monsoon (October/November) periods.
Quality may be got analyzed from NABL approved lab. Besides, one sample (1 It capacity bottle) to the concerned Director: Ground Water
Department, Uttar Pradesh, for chemical analysis.

o A Permanent display board should be installed at piezometer/Tube wells site for providing the location, piezometer/ tube well number, depth and
zone tapped of piezometer/tube well for standard referencing and identification.

o Any other ::;itc specific requirement regarding safety and access for measurement may be taken care of.
Any other condition(s) that may be imposed by the concerned Authority.
In case, any of the particulars I information furnished by the applicant in his application for issuance of this permit is found to be incorrect during verification
anu thsenent slare this narmit is liahlfr cancellation
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'SPECIFIC CONDITIONS:
(A) For Industrial User: No Objection Certificate for ground water extraction by industries shall be granted subject to the following specific conditions:
i) No Objection Certificate shall be granted only in such cases where local government water supply agencies are not able to supply the desired quantity of
water.
ii) All industries shall be required to adopt latest water efficient technologies so as to reduce dependence on ground water resources.
iii) All industries abstracting ground water in excess of 100 mld shall be required'to undertake annual water audit through Confederation of Indian Inustrie
(CII)/ Federation Indian Chamber of Commerce and Industry (FICCI)/ National Productivity Council (NPC)/ PHO Chamber of Commerce & Industries I Lagh,
Udyog Bharati certified auditors and submit audit reports within three months of completion of the same to Ground Water Department Uttar Pradesh. All sue
industries shall be required to reduce their ground water use by at least 20% over the next five years through appropriate means.
iv) Construction of observation well(s) (piezometer)(s) within the premises and installation of appropriate water level monitoring mechanism as mentioned in
General Condition no.10 shall be mandatory for industries drawing/ proposing to draw more than 10 m? lday of ground water and. Monitoring of water level
shall be done by the project proponent. The piezometer {observation well) shall be constructed at a minimum distance of 50 m from the bore well/productior
well. Depth and aquifer zone tapped in the piezometer shall be the same as that of the pumping well/ wells. Monthly water level data shall be subm t!ed
online to the Ground Water Department, UP,
v) The proponent shall be required to adopt roof top rain water harvesting/ recharge in the project premises. Industries which are likely to pollute gro nd wat
(chemical, pharmaceutical, dyes, pigments, paints, textiles, tannery, pesticides/ insecticides, fertilizers, slaughter house, explosives etc.) shall store the
harvested rain water in surface storage tanks for use in the industry.
vI) lnJeclion of treated/ untreated waste water into aquifer system is strictly prohibited.
vii) Industries which are likely to cause ground water pollution e.g. Tanning, Slaughter Houses, Dye, Chemical/ Petrochemical, Coal washeries, other
hazardous units etc. (as per CPCB list) need to undertake necessary well head protection measures to ensure prevention of ground water pollution

(B) Infrastructural User: The No Objection Certificate for ground water abstraction will be granted subject to the following specific conditions:
1) In case of infrastructure projects that require dewatering, proponent shall be required to carry out regular monitoring of dewatering discharge rate (using a
digital water flow meter) and submit the data online to Ground Water Department; UP as applicable. Monitoring records and results should be retained by th
proponent for two years, for inspection or reporting as required by District Ground Water Management Council.
ii) Installation of Sewage Treatment Plants (STP) shall be mandatory for new projects, where ground water requirement is more than 20 m3 /day. Tcie water
from STP shall be utilized for toilet flushing, car washing, gardening etc

ate 26/04/2023

ace:Ghaziabad

This certificate is electronically generated and does not require digital signature
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1759$9/UPPCB/Ghazibad(UPPCBROVC'TO»oti/GFkZ[AKD/2023
To.
!\ 1/s

RlSHABH ENTERPRISES (Old muno .: lVIsShllshi 'vVnshlng:-,lvo1•ks)
A-60, Roop Nngar hulustr.inl. Arcn, Loni, Distl_
c;hnzinl.rn.d,GflAZIABAD.201102

'Jrjirfo: · 21102/2023

Consnlidakd Consent to Ope:rute nnd An!hodsnUon hereinnftcr rcfcl'rcd ln as the CCA (Consolidated
Consent & authorization) (Fresh) under Section-25 of !he '::\'atcr (PrcverHion & Control of Pollution)
Act, 1974 and under Scction~2l oJ:thc Air (Prevention & Control of_.PoUution) Act, 1981

CCA is ·hereby gnmted to RlSBAUH ENT.ERPlUSF.S {Old nnmc : MsShashi Washing Works) located
at 4-60, Roop Nagar Industrial Area, Loni,Distt_ Ghaziabad,GHAZLABAD,201102. subject to the
provisions of the Water At, Air Act and the orders thatmay be ,made further and subject to following
terms ,tnd ,·cindit.ions :-

1. nus CCA RISHABH ENTERPRISES (Old name: Ms Shashi WashingWorks) grnnted for the period
from 22/01/2023 to 31/12/2025 and valid for mani1facturing of following products.

--. ·----ofEffluent Quimtit.:v(KLD) Treatment facility· Discharge pointomestic 0.3KLD Septic Tank ◄,

I
-~

. ..__JclustdaJ SKLD ETP
i

... ' '

-~e-~j~~tluct ~u•ntity Unit __: J
" E%2s_ erg_i

2. Conditions under Water(Preventfon and Control ofPollution) Act -1974 as amended :­
(i > Tnt ,L;;_v quantity of effluent discharge (KLDJ :-

Ga.
[
'. In-Lg.

(iii T.ad, Effluent Treaunen t and Disp-0snl :-The npp)\contshall operate Effluent Treatment Plam consisting
% pnmarysecondary and tertuary treatment as is required with reference to influen( quantity and quality.
, l case of stoppage of funct1onmg of E1 P, productuon has to be stoJ:5pecl immediately and this Board has to
tie illltmated b:, f.tx/phonc/email with a report in this regard to be dispatched immedit }·

1

,( ·n . . .. . · .. . . . ..... aey.
Ill/ : treated effluent shall be recycled to the maxirmim extent and should be reu,;ed with ·n· ·ti > • . • • •fo,· gar j •n ng I Q 1- f 1 · . • 1 1e prenuses

••• •

1

c. ua 1y O t le treated effluent shall 111eet to the following general and specific standards as
pic~1..

11
bcd uncle, Env1rnnmem (Protection) Rules, 1986 and _npplicabte_tb the lJD;~i from time-to-time :- .

- Industrial Effluent Quality Standard
,---SN'·--
L .... 0, Parmneter

(iv) Sewage Treaiment and Disroe+]· Ty».- j
1· ·. a .- 1¢ app 1cant nal]reterence to mftuent · · ·
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' -Date: :2.1.10212023

I
Application Id~

19569937

Uttar Pradesh-PollutionControlBoard
Bonding.No T'Ct2,/010,Kh444,/@39mi.3gar,Lue-no-226010
iins.os22-57ins2s.2is;$4ii±is@±iii&i,eniiii. iii6i@ii±6. iii: wvivo.com

·~ • . · , • ,.:'.:::.: • . • · • • • L • ·• • • .'' ·• • • .. •• · _. .e..sf± ••3..4%£,85'±±s

A-60, Roop Nngar .IndustriaI An:i~t, Loni; DlstL
Ghoziabad,GHAZIABAD,20.(102

175989/UPPCBIGIaab«d(UPPCBRO)jcrof6ii/$Hf4rt4pj2023.%%
To,
Mis

RISHABFENTERPRISES (Old name : Ms Sfsii WisingWorks)

Consolidated Consent to Operate and Authorisntion hereinafter referred to; as the CCA (Consolicfotcd
Con~c111 & authorization) (Fresh) under Scclion,-25 of the '\-Vutcr (Prevention & Control of Pollution)
Act. 1974 and under Section-2I of tlw Air (Prevention & Confro.l or Pollution) Act, 1981

CCA i:,, hereby granted 10 RlSHABl·IENTERPRISES (OJcl name: Ms Shashi Washing Works} located
at A-60,.Roop Nagar Industrial Area, Loni, Distt_Ghaziabad,GHAZI4BAD,201102. subject to the
provisions of the \Yater Acl,. Air Act andthe orders that may be made further and .subject to following
terms and conditions :-

I. Tim, CCA RISHABH ENTERPRISES (Oid name: Ms Shashi Washing Works) granted for the period
· from 22/01/2023 to 31,/12/2025 and valid fol' manufacturing of following products,

-uct Quantity Unit

ng and \:Vashing 300 Numbers/Day•ans
•·•···

lea
No ]fr I»
L . _j_Qf_lL_

2. Conditions under \Vatcr(Preveution and Control of Pollution) Act -1974 as amended :-.
(i) The daily quantity of effluent discharge (KLD) :-

---- -- --·--· ~-,.___
I-Kind of Effluent Quantity(KLD) Treatment facility_ Discharge point I

'Domestic 0.3KLD I

Septic: TankI .
Il__!ndustriaI 8KLD ETP J

(ii) -~rade Effluent Treatment and Disposal :-The nppHcant shall operate Eff1t1ent Treatment Plant consisting
ofprimary/secondary and tert_iary treatment as is required with reference to influent quantity and quality.
In case of stoppage of func11oning of ETP, production has to be stopped immediately and this Bmu·d has co

~~- mt,mated h7 fax/phone/email with a report. in this'regard to be dispa.tcbecl-irnmed3ateiy;
"Te rcated effluent shall be recycled to the maximumextent andshould be reused witbin the premises
fo'. 0~'.denmg et<;. Qualuy of ilie """te<i etnuent shall ntoet to the foll0Mn)i:g.Oildn11 •nd specific standards as
pre~t.:nbed under Environment (Protection) Rules, 1986 and applicable (o the unit from time-to-time :­

1 . ;;.I

jndustrial EJTinent Quality

6v) sewage Team a@n.....,eeI9and4rdJ
reference to infjuen quantity aad STP A is required with

to be

'I
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AppUcat1on Id~.
195699·31

Buikti:ng:
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A-60, Roop Nagnr Industrial Area, Loni, Distt_
Ghaziabad,GHAZIABAD,201102

175989/UPPCB/GIaRatad@@PP@pRoMicron5/GHz]4BApp2o23$%#,3£.7pate:.21/02/2023
To, . . .. . . . . :,E, : e •• ##&6##, ASE3» •• • - .

i'\iJ/s

RISHABH ENTERPRISES {01d name : Ms Shashi WashingWorks)

Consolidated Consent to Operate nnct AuthorisaUon. hcr<!fnaftcr refot·ted to as the CCA. (Consolicl:atcd_
Consent & authm·izatiun) (Fresh} under Section-25 of the '\iVat:er {Prevention & Control of Pol.lutfon)
At·t. 1974 and under Section-21 of the Air (Prevention & Control of Pollution) Act, 1981

CCA is hereby granted 10 RISHABH.ENTERPRtS.ES (Old nmne : i\1s Shashi Washing Works) locuted
at A-60, Roop Nagar Industrhil Arca, Loni, Distt_ Ghaziabad,GHAZIAJJAD.,201102. subject to the
provisions of the \iVate.r Act, Ak Act,_andthe ordQrs that may be made further and subjrict to following
terms and conditions :-

1. This CCA RISHABH ENTERPRISES (OIdname: MsShashiWashing.Works) granted for the period
from 22/01/202-3 to 31/12/2025 and valid for manufacturing of following products.

fS_ L1Product Quantity Unit
iNor - - -·
! 1_ /Dyeing and Washing 300 Numbers/Day
.. ___]Qf,..;.J_e"=a=ns'-------'-----........, ,.____ -..J

2. Conditions u.ntler Htater(Prcvention and ContrfJl.o.f Pollution) Act -1974 as am.ended :­
(i) The daily quantity of effluent discharge (KLD) :-

r-------- -·----,-
: Kind. of Ef.fJuent ; Quantity(KLl)} Treatment facility

Domestic__ 0.3 KLD Septic Tank
Discharge point--

L. Industi-ial 8 KLD ETP
·---'---------.1.--_..::;;; :..::.:::.__--!-,.._

u) Trade Effluent Treatment and Disposal :-The applicant shalloperate, Effluent Treatment Plant consisting
Oi pnmary/sccondary ancl tcrttary treatment as-1sreq~•~red with reference to influent quantity and qmtlity. ·
In case of stoppage of functioning of ETP, produ:ctionJias to be stopped iminediately and this Board has to

be ntumated by fox/phone/email with u report in this _tegard to be dispt1tcrt~d.i1i\me-clj~te}y.
n) The treated effluent shall be recycled to the maximum extent and:should:ereused within the, premises"P "ds""s etc. Quuly of he treated effluent shall,meet to the following.generaland.specific standards as
prescribed under Environment Protecton) Rules, 1986 and applicable{o' fhe uni@fohiire.to-time :.-

Industrial E(Kent Quality Stadrd

. S.No..· Parameter Staid#ka
(1v) Sewage Treatment and Di:s.pos·i] ·~ Tl· l' .. . . . ·. -··. •·. ;,.. ·.· -.,;(', ··

. . ·' · 1e app 1cant .slrnll provide comprehenif STP ~ · ·· · · ·reference to rnfluem quantity ancl qu•t!ii;,i 1 _ , , •.. _ · .. .. ·. •-~ •... :, ' ,:,'"'fve. . • ·as Is required with
·.· •

1
· n case or stoppage of functomtng ofSTPprod _.··c-·--

1
b. - · . . . : :: • . . u,c_roo ::ias ta . e

9%2±±a•

l
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This consent is valid only fo
pieces per day.
The of maximum

onsent Order No. 6709482/Waler;., ,· • .. '

I.

.

Consent issued
ide ·.

- .

·----; Effluent Discharee Details
S.No I Kind of KITulant

- --= - 1~ ---~. ----==· =D:;:_0=1c::.;11~e.;;;.s.:.:.lic~-~,---_.::::.~~_:::_~--+--_;;;: .,;:;.i::;~ --:..=:~---1
L_ -- ?_. _ _ Industrial 8 KLD

3. Arrangement should be made for collection of water used in process and domestic effluent
scpa~·alely 111 dos_ed water supply system. The treated clomesLic and iridustrial effluent if discharged
outs1de the premises, if meets at the end of final discharge point, anangement should be made for
measurement of effluent and for collecting its sample. Excepl,lhc effluent informed in -the ·
application for cunsent no other effluent shoufd enler in the said arrangements for cqHec1ion of
effluent. H should also be ensmed that domestic effluent shou.ld not be discht1rgedin storm ,vatel'
drain. · ..,., -t

4(a) Th~ Jumrstic effluent slrnuld be treated in treatment plant so that the s.hould be in ¢onformity with
the- !'oll1,wmg norms dated treated effluent ..------'r'. :..::....:.:.....:.::....:..::........:...:..__:....:..:.._ _

Domestic E.ffulant

2.

S.No Parameter Standard.c..:.._-----+----

L_. _
Ir=--

1
2
3
4
5

ToJal Suspended Solids As oer E.P Rules '1986
·=-

BOD n As oer E.P Rules 1986 l··- --- .-~·--------
CO.Q As oer E.P Rules 1986

ea

Oil & Greasi;___ As per E.P Rules 1986
Quantitv of Discharae 0.3 KLD ? :¥

i

·Standard

er E.PRules 1986
erE.PRules '1986

. er E,PRules 1986

As per E.P Rules 1986
COD

·Parameter

Oil & Grease

Industrial Effnlant

Quanm, ·ofDi::1char e

Total SuspEinded Solids
BOD

4
3
2

5

1
S.No

affluent generated in all the processes, bleed water, cooling effluent and the effluent generated from
·ashing of floor and equipments etc should be treated before its disposal with treated ndust@! ..

1 ffluent so that it should be according-·to the norniii i:ir"esc.dbed'iindefTb'c Envirom11em{ProtectronJ
Act, 1986 or otherwise mandatory . · ·
[fhc other pollutant for \vh:ich norms have not been,prescribed,
norms prescribed for the water used in manufactud,ng process
The mctbod for var.sa-.
Indian standards
(pi+st+ A«+

5.

6.

7.

4(b). The industrial effluent should be tr'cated in treatment plant so tbat the treated effluent should be in
conformity with the follo\ving norms ..

38807



..»ssh.±#@
;',;:i'',uS~d of on one disposal pomt. Tbtscomm '5,4!@8PE Beprovisions o«6#it6 5sf8 ''.tYJ:·r:
¢ cerrv Noren for measeemaa.}""2"pyrd»et#ontwsnos #we%ik2.g?"too• sweysoematt«ti&@ g, d;.93%%\9 19%%#.

·S •fie Conclitrons: ·· ··•· · '·· -""'
1

'· <

48,chtreatment unit of the Effluenttreater pep; ."%!W"hons m operating.parametersithrespect ..e
2Fe mdustry wll ensure thecontinuous a&}j"?We, • • .. ·.\· ... ··,·· .. ; •. · -gr.t.Li.o.dz%s
SPCB and CPCB server. • · · ·. · ••· ··· •· •· · 1 tlyr;~J?r;l)J.11.<,~ •~"l~:,:l!nPli'•fq,\1itlro·Qel$B]',(SJ6 i)\o ..i•')iJ.1,i):i
3- The industry should ensure the opcrtllo . fl\,· ·· , , · .. · .•·. ·, . . // ··. ·•· ·. , ,·.

1

: • • · · • ,.'. )r{·:;:i
lay dov.,•n under lhe oifenioo is«siai #};}ES2y,vet mer hotlyso»mrmthe sion«tends 38%%i
4- The 1rcaled effluent shall be allowed lo be •. -z vie G$SR 978 (E) dated 1010/016. ' ...
cxhaustuig .:)ptilms for reuse i indust6ta1. SS,}ygedm heambient emrgmeat only afl;er
5- Flow meter to be installed in aft ," }]"SSSgayonm orderto muummse freshwatersge-·
6- The industry will have to ensu "" %Fa"5lag'oppomntsgdusageo! tresb;water to berymrized.

'Ilb tl 'T , • !e permss1on from.the CGW orroundwater cxtractron:and ttw e respons1 t 1lv o the i d t • .. · : · ,.;.. .::; · · · · · ·. · · : ·taken. · n. us ry to comply with the various conditiomrof the per1111ssio11-•

7• Ttc;i:'t"'.7 sha II ,ubm i l !be point wise complfane< report of the. CTO iss\t«l by the BoardforY""-'an_ audited balance sheet for the ctment year and the details of fees. deposited d~ring iast
t 111:l yi.:,ll\\':ltlun a mor:th _otherwise this CTO may be revoked. · .
8- If lhe _( I l B m UPPC.B issues Lhe Closure orderagafost the in<lustrv this, consenl order stands
automa~acally suspended for that period. "
9- The mdustry shall submit E1wiro11mcntal Sta~ement in prescribed form Vas per rule no.14 ofE.P
Rules 1986. ·
I 0- Tlus consent is valid only for products and qµantity mentioned .tbove. Iilciuslry shall: obtain prior
approval before making any modification in pL"oduct/process /fuel/ Plant' machinery fuilingw!Hch
consent would be deemed void. . . ·
1 I - The industry shall abide by orders/clirectit:fos is~uecl bY}lon'ble, Suprcine;Cout{fiQO'blf.Hjgh ·..,
Court.Hon'ble National Green Tribunal, Central Pollution Control Board and U.P Po1h.1tiou Controi
Board for protection and safeguard of environment fl.'on11tinte to time.
12- Th(· mdustry shall comply with various provisions of Air (Preventioo an<l Control of Pollution)
Ac'. : 9f: '. a~ amend.ed. Water (Prevention ancH)onti'ol ofPollution},Acr I 974as atnend.ed, and
complv with tlw prnv1sio11s of :i-fazardous andQt!;ie,r Wastes (Management and Trans-boundary ,
'.\•hwcr11ent) Amendmcnt Rules, 20 I 6 and a11 otlier applica'~lc rule~·notiiied tinder E.P. Act 19~6. ~
I 3. ?v1imrnum 33% of the land on which indust!'Y. is esta\)liS:hed will be covered by.the plantation ol
tall trees of suitable species as per the guidelines set upby the Board vide its Office Order no.H.-
16405, 220/2018/02 de. l (i/02/2018.The co}'.Y of Hus,gmdeitne 1s available at URL
http:' 1www· .uppcb .wmipdOG reen-Bclt~Gu1dle_1602l S:pclf. .

r • J%.shok ;:~~--

Issued ;vi:th the pennission of competent nuthority · Kurnar:$:.':-. Tari"

·· For iind on behalf of U,P. p,'olhrtio11C-0nttolBoard.
•·:·-,'···•

· $ '
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U.P. Pollution Control Board

CONSENT ORPfi:Il"

Ref No.- · '.
761S.4/VPP'CB/Glrnzialmd{UPPCBRO)/CT0b:iiriGHAZJABAD/2019

To,

Dated : 20i02i2020

Shn RAJ KUMAR rvtEI-lTA
M/s RISHABH ENTERPRJSES (Old name : Ms Shashi Washing Works J

A-60. Roop Nagar rndu.strial Area, LonL DisH~ Qhaziabad,GllAZIABAD.20 f l 02
GHAZIABAD

Sob: Comrnt under section 2122 of the Air (Prevention n11d control c;f Pullulion) Act, 198 l (as amended/
to Ms. RISIIABH E:NTERPRfSES (Old name: Ms Shashi Washing Works)

Rderencc /\pplication No. 6709098 Dated 2002 21020

\\-ith n:frrence to the application for conscnt,for emission of air pollutants from the plant o! 4
RISH!\BH ENTERPRISES (Old name : Ms Shashi Washing Works). ude Ar et 1981 1?
being authorised for said emissions, as per the standards, in environment. b ·he Hoad zs p:1
enclosed conditions .

2. This consent is valid for the period from 0 l JO i /2020 to 31 / l 2/2024 .
3. Inspite ot'the conditions and provisions mentioned in this consent order UP Pollution Control Ho:'.rd

reserves irn right anc:1 powers lo reconsider.lan.1end any or all conditions Llndcr section 2 i ((ii of thc­
Air (Previntion and Controt ofPoIIutkm) Act, 1-981 as amended.
T:iis consc:1t is being issued \Vith the permission of competent authority .

Ashok , .. · •. ·
Kgnar ·­
l+war ,7.12%'

For and on behalf of u.P. Pollution Control Board

C.E.O
C-1

Enclosed : As above
(condition of con.sent);

Copy to: Regional Office> U.P. Pollution Control Board, Ghaziaba.cl

!+

CE.O
C-1
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'
Specific Cund itions:

3st8/1
settling
chamber--- . --•·--

minimum 1
mt. above

nearest roof-----

Sulphur
Dioxide

2HSD

U.P. Pollution Control Bard

CONDlTJONS OF CONSENT

0.G Set 251·
KVA _

IL__
I_ 2

This consent is valid only for the approved production capacity ofDyeing & Washing ol gar1ens
(Jeans) -300 Pcs/Day.

This consent is valid 011ly for pmducts and quantity mentioned above. lndustr~· shall_ohtain pnur
approval :fore making any modification in product/ process /fuel/ plant machinery tail111g which
consent would be deemed void.

3ia) Thi.:: 111,L,imum rate of emission of flue gas should nol be more than the emtsson norm fo? the
stacks.

. 1(b) Air Pollution Source Details.~--------- ..-- ·· ·-----·r -·---- ir Pollution Source Details

4.,,=7 Matter , fror G L w!r
'pf.e· 4at-+'·· , ·- .) ' '·· ._, \ _,

I I

3(c) The emissions by various stacks into the environmenL should be as per the norins of the Bm1rd.,-·-""•-·•-..·-- . - .. ' ---

-- Emission Quality Details Detail . _. __ _ _
SNo Slack No 1 Parameter .] StandardC . ·, ----+-----1 J Particulate Matter I /\s per

1
~iif; Rules

-[e»rose1""ks
4 Quantity o" ther pollutaJll::; should also be as pcr'the nom,s pre:;cribcd by tltt: Hoard. MOEF & C ,,;

otherwise mandatory .

5 The equipment for air potlution control system and monitoring ,as proposc:J by the 1!ldustr:' and
approved by the Board should be instafled in their premises itself.

6. Tbc modification or installation in the existing pQllution control equipments should be done on!y bprior approval of Board .

7. The operation of air pollution control system and maintenance be done in such a way that the
quantity of pollutants should be in accordancewiththe standards prescribed by the Board/MoEF &
CC/or otherwise mandatory . . ...,_· .

8. Unit should do provisions for fil6ritive emiss.ions chimney/stack as per the norms ofthe Board/MOEF
& CC>or othi:rwise mandatory .

9 The unit should submit the stack emissions monitoring report within one month from issuance of
fOns~nt _order along with the point wise compliance l'eport of the consent order. Further quanerly
~n-omtenng report should be submitted .I •

41810



so«isoeii#is%##%$#i i easo «are#%
waste generated suchas ash et€.be dist iee6fr'$aj$ !h%snyaronr.,

.1%$%2%22/isa it«inae.A$##senateaiis$fist@@et­re industry shall oly use PNG asvel onesPNG pipeline is availate ii#±a.ifs#ff4d$ ±$
; 1te mdustry should ensure the operaton of thearr pollution control systeii(APCS)j#iii'sit is:hi
naaner tat the ar em1ssion confirms wth the standards prescribed 1under theE.Pct1986s• i;ii:

:u1:c:nded. • · · . . •.: .· · : ·• ·:-: :'·.· t•,.;;.:\f'.
5. ·r,1i1: industry will ensure the continuous and unintcrrup,ted· data supply from the OCEEMS-~o t})e ·' .,. ·.
Sl'lB anJ CPCB server. ·
6 Tim, consent is va_l id only for products and quantity mentioned above. Industry shall obtain prior
approval before nrnkmg nny modi ficat10n m product/ process /ftlel/ ptam machinery failingwh!.ch
consent would be dccm1:d void.
7 rht: tndusiry shall abide by ·orders l <lircctions issticd by Hon'ble Supreme court Hon'ble High
C1mrt, Hon'hk Natiunal Green tribunal, Central Pollution Control Board and U.P Pollution Control
Board for protection and safe guurd 9fcnvironm,cnt from lime to time.
8. The industry shall submit monitoring rc;:ports of ell stacks ancl ambient air quality from a certified l
approved laboratory under E..P. Act 1986. . .
9. The industry shall comply with various provisions of Air (Prevention and.Control of.Pollution)
Act 1981 as amended, Water (Prevention and Control ofPollution) Act ·1914 as arnend.ed and all
otherapplicablc rules notified under E.P, Act 1986; · · · ,' , . .
10. The industry sha 11 submit the point wise compliance report of-the CTO i~sued by.,th~ B~a,·d for:;_.
the yeat 2019 and audited balance sheet for the current year and the details of fees deposited during
last three years within a month othenvise this CTO may be revoked.
! 1. The indusiry shall obtain prior consents in the-event ofany addition of new emission generation
s,l,ll"CL'.S such as- Boiler/ Furnace/ Heater~/ D.G. Sets or ,~lt<;ration ofexisting emission sources in
a,x,,r<la11ce with s~cllrn~- 21/22 of air Act t98l {as amended respectively).
l 2 The use of Pei coke and Furnace oil as a fuel is restricted in compliance of the Hon'ble Supreme
court orde:.'
13 l"hc Industry will use minimum 20% Bio Briquette ,;s fuel in the Boiler depending upon its-
aai!ability
14 The industry shall submit Environmental Statement ·in prescribed format as per rule no.14 .as per
FP Rules l 9S6f~- ,\-11n1mun -;~o;, ol the land on which industry is established will be covered by the plantation of
ttilfti"ces of suit,1bk species as per the guidelines set up by the Board vide its Office 9rder
iioJti 6405/220/2018/02 dt. 16/02/2018. The copy of this guideline is available at URL
Bfrp:iiwww.uppcb.com/pdf/Grcen-Bdt-Guic.lie_ 160218.pdf ·
~. '• .

Issued with the permission of competent authority .

For nnd on hehnlf of U.P. Pollution Control Board .

·c.E.O
C-1
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Dated :20/02/2020Reference Applicalion. No :6709482

C.E.O:,
C-1.7

C.E.O
C-1

For and on behalf of U.P, Pollution Control Board

Sub: Consent under Section 25/26 of The Water (Prevention and control of Pollution) Act, 1974.
(as amended) for discharge of effluent to Mis. RISHABTf ENTERPRISES (OId name : Ms
Shnshi Wnshing \Vorks)

. - . .
M's RISHAEH ENTERPRISES (Old name : Ms Shashi Washing Works)
A-60, RlH1p Nagm· Industrial Area, Lom, Dim_ (ihazinbacl,GHAZIAHAD,201102.
GHAZJABAD

1. For disposal of effluent into water body or drain or lad underThe Water {(Prevention and controlf ·
Pollution) :\ct, 1974 as amendc<l (here in after referred as the act) Mis. RISHABH ENTERPRISES
(Old name : Ms Shashi \Vashing Works) is hereby authorized by the board for discharge of their
dustrtal effluent generated through ETP for ir-rigation/river through drain and disposal of domestic

effluent through septic tant/soak pit subject to general and special conditions mentioned in the
,mn.:.,urc .rn refrcoce to their foresaid application .

2. This consent i.s valid for the period from O 1 /0 l/2020 to 3 l/ l 2/2024 _
3. In spite of the conditions and provisions mentioned in 'this consent order UP Pollulion Confrol Board

reserves its right and powers to reconsider/amend any or all conditions under section 27(2} of the
Weter Previntion and Controt of Pollution) Act. l 974 as amended .

?hs consent 1s berg issued ·with the pennission of competent authority .

Enclosed·: As above
(condition of consent):

Copy to: Regional Office, U.P. Pollution Control Board, Ghaziabad

9jig#removers#s
To.

Shri RAJ KUMAR MEHTA
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Air Pollution Source Details

Height or
Stack

Control
Device

SLJlphur Dioxide

Parameters__ --:---__Standard~7
Particulate Matter As per applicable ;

1Qrms }

anI.1__j

Stack no
---i--

1

Air lrype or ruet stet« no
Pollution I

, _Source

··-···-,1----i Standards for Industrial Commercial Residential SilenceNoise level in Area Area Area Zonedb(1-\J. Lcq I
Day Night Day Night Day Night Day Night

! Time Time Time Time , Time Time Time Time
I75· 70 65 55 5_5 45 50 40.

S No.

J__

1 250 Briquette/P 1 , I Particulate 12 meter from

I' l<g!Hour . NG / Maller ground level
: _ ---;·Baby ~9iler j ----<t---- 1 _ .. -
2 '25KVADGI HSD 1 Sulphur [ As per norms
ibet,DIOXde.

[S No.-

4. Essential dornmcnL'i to he submitted by the Industry/Unit ns APJllicnble :-·
(1) Environment .Statement in Fonn-V of Environment (Protection) Rules, 1986.
(ii) Quarterly compliance report of the CCA, photograph of ETP/APCs/Wastc Stornge Arca.
5. Competent Authority reserves the right to changclm<Jdily/udd any Lime any condition of this CCA.
6. UniL has to l',J11Jp)y with the fol!ov.,·ing specific & gener:il conditions. Non compliance ofany provision of
this CCA und provisions of the Water Act, Air Act and Hazutdnus and Other Wastes (Management an<l

Emmission Quality Standards

'
1
"Ppcd

1
mnw,k-ncly and thisBard hus to be iniimatcd l;y fa,"<lphoneic1twil with a report in tlw. rcg,1rd

10
be

dispatched im111cdiately.

1 v) Tht> frealrd sewage shrill hr rcusetl in gardening as far as possible. The STP shall he m;1iH1a1ne.J
cominuilui.ly ,o as to achieve the quality of the tn:,Hcd sewnge 111 the following swndards.

Isis..lea. loo»rs
3. Conditions under Air (Pnwenticm and Control of Pollution) Aet +1981 as amended :­
i) The applicant shall use following fuel and install comprehensive control system consisting of rnntml
equipment as required with reference to generation of emissins and operate nd maintamn the same
continuol <o as lo achieve lhc l~vcl or pollutant, ro rhc following standards

In case of stoppage of functioning of air pollution control equipmen1. production has to be quppcr!
1mmedi,itely ,i[ld this Board has robe intimated by fax/phone/email with a report in this regard tu e
dispatched m;:11cdiately
ui The unit v. 1 ll not use any type of restricted fuel.

.1 . %oise tt«ms the D.G. Set and uther sourcc(s) should h(! ~ontrolled by providing an acoustic cnclosurl :1-, h
required for 111l·e1ing !he ambiem noise srani.lanls for night and day time as prescribed for respetue
,irea~.-zones (lnduslrial. Commercial, Rcsidemial, S:ilencc) which arc as follows :-
Day time: from.(i.OU a.m. to I0.00 p.m.• Night Lime: fron1 10.00 p.m. to 6.00 a.m.
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rr,11,,bnund;u :- \'lrn-crnt>n1) Ruic, "01 f , . _· ·.. wl1xls +n vlati ] I ·7. In cimplaw:e to the G ) 1)1/8l ). •.. onuuer t 1e atoresud Aets und Rates
• . . . • •l - -,.021-0<) (\:Vrit)/1016 d· d 11 '

Environment. Forest and Chimat· C . t - ,ite · j_ l_~O,. J 1~suecl hy Depart_ ment of
e aange. rtur Pradesh li 1pc•r 1hc SOP @ai!able at URI ·.I ' ' _ ·-- · ot are ire:teu to develop iyawaki forest a,

· -. tp.vwww.upeep ml:unin °- · . , ,- - -
1l11~ direction, ,·ou ·ue he ,1. , d.. . . · ' [!. '51A1.Asp vr ensurg1mely connplimce of

· ' n::o, m:cted to subm11. n hnnk gunr· 1•• .· t · - . . .
<llll<llllll c4ui, aicnt to the SL - '' • ·• . . . ·. ' ,lit cc Wit mtmmm validity t one yeas of he

0 I
·)

1
.

1
_ _ _ • im 01 111111.il i.:o_m,enl kcl'- lAtr an_d Watcn or R~. "iO,mlOi- (I{\. Fiftv Tho11~·111d

n ). w Ill' 1ever 1s more wt] 30 J, .. · ·. - - ·· · '. r· . , _. . . : 1 ,m .- lays lrom the date ol 1snuance of thus cerufente. In case of n<rn-
comp tancuof thus directon, your consent will be revoked by the Bonrd.
8. 1 t the umi use..<. the gmnnd water und requires the permission fro1n 5GWACGWA for waler abstraction
then ;¢ ah·tu will hwc ti t bt·. I\' l - - · ·• • 1 1 .11.n u 0 2yet1on ceratate lr abstract1on l l\l'Olllld ·,valer. It wtll be the
responsibility of the industrv to com1pl 't l 1 d f ·' '· - · ., , " y 1 1 tic vanous t:on limn;, <r the ,,JOC oh1arncd lrom ihc

pieut at h o tt y and submit to the Broard, wxthm mmnths time failing w u h CT} will b ere v o k e d

General Cm1ditions:-
}.{he applicant shall get analysed the samples of effluent;emission;hazardous wustes at least u 1a a :hue

m11nth fiom 1~1c lahoratnry recognized by the MoEF and shall report to the UPPCB
:. The ,1ppliL .ia\ shall howcva. not withou1 1he prior c.om,cnl of the Uoard bring into use:: ay ;:w u al:·:2d
oL.t!e: :r: th, dps' arge of fluent or gases emisson ur sewage waste from the unit.
3. 'Treated industrnl ,,vnste ',\rater and domestic waste water shall be disposed jointly at ol\l'. d1•,1111"-' t:-.,,,,
rile apphca111 shall provide discharge measurcmenl equipment at final dispo:-.ul poinL
-l. Te appii art shall strictly comply with conditions of this CCA and submit compliance remun :sf sip!d·'
conditions wi1hin 30 days of receipt of tbis CCA. 1f at any point of time, il is found that the im.iu~1ry i, 111Jt

complying with stipul.ited conditions or ,my further direction/instruction issued by the Board. legal ac11nr

shall be imttated against the applicant.
5. The applicant shall m.iintain good house keeping. All valveslpipes/sewer/clruin5 c-Lc. rnu-;t be icak-proot'
6. The indu~try shall provide uninterrupted entry to the STP/ETP inlet and outlel points. Air Pol!uuon
Control cqi:,pmcn! and stack for smootlt samphngimonitoring of efficiency of pollution control ~ystcr:1,;
7. The industry shall provide lnspectic)n Book at the time of inspection to the Board's officials.
8. \\11enen:-r due to any accident or other unforeseen act or event, such cnussion occurs or is apprehcmb'. to
occur in c~cc,s ol' standards laid down, such information shall be reported to ihe Board'!'. office, and all
other concerned offices. In case of failure of pollution contml equipment. the production process com1ectcd

to it shall be stopped with immediate effect.
9. The industry shall operate in a manner so that all crnissiuns be emitted through designated ch1rnney,suck

only.
Hl In ca~c •it' rmy damage LO the agriculture productivity,,hu1mn habitalion etc. by the opcrat:un uf indust.ry.
it shall be imperative to stop production in the industry with immediate effect and such inror:nat1on sha\1 he
reportccl to Board's offices. The industry shall be liable to pay compensation also in such case, as JeddeJ b:,

Lhe Competent Authority.
l l. The applicant shall apply before the 60 days of expiry of-CCA or any change in production types
production capacity/manufacturir1g process/capacity enhancement etc. or any change in emuent discharge

point_ or emission point
12. The Board reserves the right Lo revoke/adtitmodify ,my stiptrltited -condition issued along with CCA. as

may be m:.:,_-,,;ary.

Specific Conditions:-
l- Tlle industry shall maintain strict supervision on flucwations in operating parnmclcrs wilh respect to each
treatment unit of lhc Effluent treatment plant.
2- The indumy will ens.ure the continuous and uninterrnptcd data supply from the OCEEMS to le SPCB

·,
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aCPCB seer
• The industry should ons · h ·· ~ • ute t e ope· 1-. . , , •. , , . . . · 1 a rnn of the FTP : .Jl>1, n t.!H,t t "i.· :lllll!icaiion · .. , 1 b . - ,n .'-llth a ll)anncr 11.. .'. issucc V MOEF&cc ,' I . . . . hll II ,.onlmn the ,:1and'1 J·· I·
4- lhc treated l'filuent shall be !I • vuae GR 978 ff.) dated 10:'!0' . ,r' roy. . . a owed to be dscl d ·0l6,
optuns for reuse 1n industrial proco· ".·, " Te in the ambient environment on I ·f • ·. S51rT12at(on 1n o·j-·· . nyalt exhaustmng
5- How lllt'tc1 tu be installed in Lj • • • • i I c1 to mmnnizc frt:..hwatcr us l!;t{' .
°' . . th W,Het abstraction .. lo •

6· l he industry win have lo ensure pc . . . . po1111s and usnge uf fresh water to be min1mir.ed
,'lJ I , I . . . · rm1s1on lrom the 'GWNUPGWD [ · ·

wI e le tesnonsnhlitv { the 1ndutryt· 1 ' • or ground wat:r extraction and it
T] • «O comp v \.\•llh 1ti· v·.. . .

I. 1C :ndustry shall submit the . .· . alt«nus cond1ions l the permission taken.
. pornt \\•tsc complwncc report r tl , c1·0. . .

and audited balance she ·t f I . . . . . o le . i-.sucd by th•~ l:lnnrd for veur 20'.>.4
. . • . I: or t lc cuucnt ycar anti the detnls of f·· I • . . . .
a month otterw1se this CT) [ cs posted during last thre vcars within

· · · may )C revoked · ·
8- If the Cc · UPP I· · o r (C3 1s1es the Cl . . . . , . . •uLm'call'· .1 Ou1c otdc1 aans! the industry this consenut order v4ands

• · ~- Suspcnued lor 1hat period.
q_ The indusrv shall submit F .· . . I S . . .
19
~
6

_ · .•nvronmnta tatemenL ui prcscnbcJ lorm V as per rult: nr, I J. of LI' 1{11\1:,

!) T!is o.sent ts vAli! I·f·.· ·. al on y o1 p1odu:is and quantity mentund above. Industry 'il oh! 'rr

approval betore making a ' 1F'• · < ' ll) mo< 1 1cat1on m product/process fuel: Plant machinery tauh:pg hr n •.. , ,·, .:·"r

would be deemed void.
11- llw mdu!itry shall abide by orders/directions issued by Hon'hle Supreme Count :lo'ic ili .'

Court.Hor'le National Green Tribunal. Cemral Pollution Controk Board and U.P Poilulil,n Cu11uol B,,,1rd
for protection and safeguard uf environment from time In time.
12- The rn~ustry shall comply with various provisions of Air (Prevention and Comrol of Pollutirn1 /\ct. 191-i l
as amended, Water (Prevention and Control of Pol!ution) Act 1974 as amended, and comply with the
prn\'i,io:~, .,,r H:1zardous and Other W_astes (lvlanagemem and Trans-boundary IVlovemenl) Amendmenl
Rules. 2016 and all other applic::tb_lc rules nolified under E.P. Act l 986.
13- lJni! shail t.:omply with all the direction passed by Hon'ble NGT 011 dated 13.l J.2018 in OA No.

317 2015 ,i::d OA No. 231/2014.
I 4- MSW waste should be suital1lc segrcguted. A separate and isolated MSW collection center sho!d he

provided.
15- The quaniity or recycled ernuent after final Lreutmcnt to be send to the Boaru monthly.
I 6- Industry shall send the records of energy meter reading installed on ETP und Flow meter re;1dmE

regularly on quarterly basis.
17- Unit sh:il! comply Plas1ic Waste Management Ruie, 2016 as amenJcd and Solid Waste Rule, ?1

amended.
l 8- The umr shall recycle as much water as possible within the plant before discharging it ! re±In; 11o

the ETP.
19- Unit shall comply with various Waste Management Ru!cs as notified by MoEF & CC i.c. So\iJ \V;,,;c
Management Rules, 2016, Hazardous and Other Wastes (Nhmagemcnt and Tram boundary) Rules. 2016, as

amended.
20-Thc indumy shall ensure the Lime bound compliance of stringent norms as published by Lhe UPPCB vide
office memorandum No. H 48273/C- l/NGT-83/2020, dated 27.02.2020 (available at URL uppcb.com/pdfi
uppcb__ 28022020.pdf) in compliance of The Hon'blc NGT order dt. 14.11.2019 in O.A. No. I O:W,:'2018.
21- The umit shall submit test report of ETP outlet and Boiler emission from approved lab after operation of

unit.
22- Unit shall install PTZ camera and connected to UPPCB control room within O I. month.
23- Any source of emission other than that mentioned in the Air consent seeking application will not be

permiHed by the Board.
24- The industry shall only use PNG as fuel once PNG pipeline is available in thal industrial area.
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39-AI conditions imposed in em-Her issued cc:insent will remain the same.

Copy to:

Regional Officer, U ..P. Pollutlon Comwl Board, Ghaziabad.

i
Id 25. The indu_stry should ensur~ the O . • • . . · ~ . .·... • . . . . . ·•· • . ~P~p:·

-· . . . penation oi the ar roll±tie·
. that t h c u r emssion c o n fi r m s with th est ~ 4 °' r 9on control system ( A P C S ) in such a n.

, Tl . .1 • · . anc arts prescribed unde - (E . E P • · aimer,6: e mnuustry wIll ensure the continuou q · · 1 1e . Act 1986 as amended. ­
PC . . s an unmterrupted data s 1 ti, and C B server. supp y · rorn lhc OCEEMS 10 the SPCB

27 · The industry shall submit . • · .· . -
. monum rng repo1ts of ntl stacks a d .. b' . . . . . . .

app1oved lahoratory under E.P. Act I986. am 1ent an quality from a cerufied '

28- The industry shall obtain prior consents in the ev,ent f . . . . . . , . . . . .
such as- Boiler' Furnace/ Haters/D G • O any additionof new emsson generuon sources
section- 21122 of air . . . ets orltert4on of existing emission sources in accordance with

Act I 981 ( as arnended respe_ctively).
29- The use of Pet coke and Furnac"' oil s· f ·l • . , · · • · •

·• · · · i.:: a a ue. IS restricted m complrnncc of the Hon hie Supn·111e cr)w,oruer. .

30- The Industry will use minimum 20% Bi0 Briquette as. fuel in the Boiler depending upon ils nvailubility.
31- Unit shall establish Miyawaki forest as perthc GO no. 10 I l/81-7-2021-09(rit)/20l 6 dated 13.10.2021 of
Dcplt, of Environment,forest and climate change and. BG of Rs. 50,000/- be deposi1cd within a months Lime
along with the proposal tor proposed plantation.
32- Uni! shall comply with the CAQM (Commission. for Air Qualily Management in. NCR and Adjoining
Arens) direclion no. 53 and 62 and-other direction issued time to time regarding use of cleaner fuel. ·
33- Unit shall 1:omply with the CAQM (Commission for Air Quality Management in NCR and Adjoining
Areas) dircc11on no. 55 regarding DG sets.

34- Minimum 33<J!'i of the land on which industry is established will be covered by the plantation of 1al I trec,
of suitable species as per the guidelines set up by Elie Board vide its Office Order no.lI-16405/220/201 rli02
dt. 16/02/201 8.The copy of this guideline is available at URL http:liwww.uppcb.cnm/pdf/Grccn-Bc-lt
Guidle_1602 I 8.pdf.

35- Unit shall operate and maintain/upgrade the air pollution comrol devii;e in such mannl'.!r that cmisswn
should be as per norms prescribed by CAQM.

36- For operation ofDG sets duringGRAP period unit shall comply •.vith CAQ.tvI dirnt.:tion no. 55 and 68
37- Unit shall submit latest stack monitoring report from NABL approved laboratory within one month.
38- In any circumstances production capacity will not be enhanced without prior permission (CTE) from
State Pollution Control Board.
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To,·

Mis RlSH.ABhJ-ENJERP"RISES .. ·':· .·.•····•··•···· · · ,.-,.,.;,,,,, ... ··..,<· ···.·•· .... ·.·.•
A-6o. RoopNagar ind@sir#tv4re,t.6ti,@62fa6a6,6#i2./$4,201102
Telusil :Bhojpur
Dis(:dct :GHAZIAl3AD

Sub :- Authorisation issued under the provisfons of Hazardous and Other V{astes (Management and
Trausbondary Movement) Rules, 2016

Number ofauthorization and date of issue 13335 and 23/12/2020 .
Reference ofapplication (No. and date) 9993736 and 04/l l /?.020
,\.h RAJ KUMAR MEHTA ofM/s RISHABH ENTERPRISES is bereby gnmtcd an
authorization based on the enclosed signed inspection report for genernt1or1. .-.:.ollectio11,
utilization, storage and disposal or any other use ofhazardous or enher wastes I)!' both on the
preritlses sifrmted_ atA-60, Roop Nagrii'Industrial Area,.Loni, Ghaziabad, .

Details of Authorisation

S ~u. Category of H:azanious I Authorised mode of di-sp_o_s-al_,___· Quantiry(ton/..a.nnum)-- l
\Vastc as per the Schedules ; or recycling or utilization or

: i_I!land II of these rules.i co-processing, et-­
:' ,3:Es_ls pearl

l. Th,: au!rwrizatioJ1 shall be valid for a period of 22/12/2025 from the date of issue of thrs le!ter

· ·i Le c:utht_;i:izarion is suhjcct to the following general and spec1fie conditions 1please specify
any conditions that need to be imposed over and above general conditions, f any) .

A General Conditions of Authorization -
l.

3.

4.

5.

The authorised person :-;hall comply with the provisions or the Environment (Protection Ac;t,
J 986, and the rules made there under . .

The authorisationor its renewal shallbe produced for inspection at the request of an oilice.r
authonsed by the .State Pollution Board .
fhc persw1 au,thori~ed shall not rent, lend, sell, transfer or otherwise transport the hazardous
and other \Vastes except what is permitted through this authorization .
Any unauthorized change in personneL- equipmentor working conditions as mentioned in the
application by the person authorized shall constitute a breach of his authonsation .
The person authorised shall implement Emergency Response Procedure (ERP) for which this
authorisation is bemg granted consudermg all site specific possible scenanos such as spillages,
lealrnges, fire etc. and thcir possible impacts and also carry out mock drill in this regard at
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B Specific Conditions ofAuthodzMion

%,588?
33,,' Fepirsoni, a» fslilt
?+' Control Boa' "&3

.Ea
10. The hazardous and otherwaste ficlgets.generatesdiririgre@y@lig orr@is,or@@sry6ii%?yj

pre-process1g or utilisation ofiniportgdhtzardo@s or otherwastes shall:be treatedand::3±%'
,lispti!icd oi a::- per spec1frc conditions ofauthorstron.. , · · ,. ·.·.

II. The importer or exportershall bcarthecostof Import, ur export4idanv · ·· · ·.·; .• · ..... , .... · .,.. ··· · ·· .> ·.,;

12. An application for the renewal nf .an m1thori~ation sl1c1!1 be mad<.: as l~id do,.,vn under these
Rull::;.

13. Any other conditions for compliancc as per the Guidelines issued by the Ministry of
Environment. Foi·cst and Climate Changes or Central Pollutron ConLroJ J3()ardcfrom time to
l1mr, .

14. Anmml return shall be .filed. by June 30th for the period ensuring, 31st March bf the year .
15. The Unit will file the renewal application at least 2 months prior _to the expiry of this Order.

The Juthonzation shafl be valid for a perio(offi\re Year from the date ofissue, if not suspended
or cancelled earlier.
2. Te wastes must be safely collected in leak proof containers and shall be duly marked 'in a manner
:-·ui!a!,Jc f::)r h:mdling. storage and transport and the packaging shall be easily visible and be able to
\-\ ilhstund pl!ys1i.;ai c.:om11tions and climatic factors. ·
3. Ali hazardous waste containers and bags shall be p_rovided with a general label. The storage area
should be at an 1sol~Hed spot in the premises and must be fenced, covered and duly marked.
4. Tl1\.'. JuthonZL'U pt:rsrn: or agency shall ensure that no adverse impact on the air, soil and water ·
including groumhvat.cr takes place due to activities for which authorization has been requested.
Comprehem·ivc safety measures must be followed in handling of wastes and the staffmust be
properly trained.
5. It is broug!Jt to your notice that as per the order elated 14.11.2003 passed by the Honorable
Supreme Court 1n W.P. (c) No. 657 of 1995, 110 industry covered under Hazardous and otherWa.stes
(Managemr.:nt and Tnm boundary Movement) Rules, 2016 shall be allowed to oper;te witl1out vaild
authorizal1011. lt is also provided in the same orders that industries \.Vhich are not complying with the
conditior:s of authorization shall not be aBo\ved to operate. Hence in case you fail to apply for
authorizatron, before its expiry or fail to comply with conditions ofthe·eartierauthoriza'tion issued
t.o VOLL ci ,;,sur:: order shall be issued against yottr ihcl\lStry \Vithmlt ani :l\wther notice.
6.. Jhc applicant must file returns on prescribed Form 4 along with a cornpfo:mce report of this letter
and should also maintain records on Eorm 3 and present it to Boards inspecting officials. ·
7. 1.n case of occurrence of an ·accident, compfote detnils on formmustbe sent to l[.P. J)ollutio~. :-

·+> 1 .._-1:'.-4-1-.,,l, ltlFi+iEia narl rpm5pl} 1on)reg tlgi . . s.- -.. . , . .;·· .. . . - .

49818



• .sf%.. Erse
.aments and has a valid' autlio.tJilJ/iOi\: . . .. _ , _ #$».e

a so case any hazardous wastes sill be dispose@die@o.aid,it@ij iii$i.st@c±i##if$if%%4.a.
. _ . ,iJlages of ha,.arctous chemicals, used.eoitai@its6ttl#a@rd6ids6ii&iii, icf;as@a##sate " %#Sy }3=zs.a
termsand conditios ofheuhi6ti2ati6tissued'@id&rte:Rite"@6#if@zatotsarid,othepeiWastes7g:.ef
Management on4 Tran boundary MoeninteoRates,2046, 7$±$$$1 32%,14g211$%±38$222#f72.#%a
l I. You arc di reeled to di splay on-line data anildisplayboard outside he ji;ain'.li,t(itO/'½J-~'.'\'.!!ti . · · · , . ; c[ 'll
regard to a«antsy and nature or hazardous chemicalseie ha«ls4 in teplan i!%"48".,'if}
wate and an« cemrssto and solid hazardous waste generatedwht the factorypremisses.2"sf!a, A9
compliance ::;hould be sent within I 5 days ofreceiptofthis letter. •,-. · · · · · ·· ·· .- • i
I2. It is the mandatory duty of the authorized personor agency to comply .with the, guidelines for. • .##j
transpot1alion of hazardous waste ·iri accor.¢ance witll mlc'1s'of'Haiardcms::and·Othe:r'\Va~te h
(Management and Tran boundary Jvfovement) Rules. 2016, . . . ·, · . . b . --~ \
13. It should be ensured that hazardous \.Vastes shall be properly collected and packedm HDPE ags 1
and then temporarily stored in a lined R,CC tank and pit with suitable shed. . . . .. _ • . . . with !:
14. An ETP sludge test report of a laboratory approved under E.P. Act sh~ll be submitted along
compliai1ce of this letter oft.his office. · · · , . • · · - ·· · · · ·
15. Used oiJ shaH be sold only to recyciqrs registeregwith U.P. PollutionControl Board. The record
shall be mainr.ained.
16. lhc occupier, transporter and operator of a facility shall be Hable for damages caused to the
environment resulting due to improper handling and disposal ofhazardouswaste listed in schedule
1.2, and J and s/Ja.ll he liable 1:0 pay a fine as levied by the State Pollution Control Board -qnder the
rules.

17. Detail:-. i-
1f raw nrntcrial (vvhich is Hazardous waste) and product along with quantity shall be sent

\•,·ithin a rnomh.

18. You shall nt'come the member ofany common TSDF for S.L.F. (Ms U.P. Waste Jvianager.nent
ProJecr Kurnnhi Kc1npur Dchat or Ms Bharat Oil and \Vaste Management Ltd., Kumbhi, Akharpui,
Kanpur Dehar. pcnnitti.:d by U.P.P.C.B)., and start sending the stored hazardous \Vastes for final
disposal to the TSDF and report back to U.P.P.C.B. with the required n1anifesto (clocmnent of
proot) within one or th1·ee month of this letter.

19. Te unit shall ensure that H.W. is re(slllarly sent to. Authorized common TSDF and shall not store
mr more than 90 days fr1 accordance with under rule 8 ofHOWMRules 2016 · ··20

· ~m!ssjon from the Common or Captive incinerator stack shall meet the prescribed standards
undl:!~ E~lt, Ironmental Protection Act. 1986. .21. Copes of Hazardous W t M 'R ·
Cakgor; of W' ..,- as€.ant est ll1 Form 10 shall be sent regularly to lJl?PCB for each
2? .. : d~k s.ent to TSDf· or Incinerator. ·
. ·- This _authonzaoon is valid till ti . . . , . . '· .. . . .
{Prevention and c 1 le mdustry 1s havmg vahd consent as per the provrn10ns ofAirA. ' 0ntro ofPollution) A t 198 I 1 "1:1 · •

2 ct, 1974. . c . anc dater {Prevention and Control of~ollution}-.
3. Industry shal I . . .

PoJluti } - comply the provisions f EPA · ·,a, " , +974 as amendea A:
O

· • ct, I 9 86, \Vater (Prevention and Control of
Waste (lvlanag,:..1"'"' t ' • r revention and Co11trol nn·1·K.,.~•-" .van and
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Satyabrata Sanjeeb Kumar Mohanta vs Moef on 18 July, 2023

Item No.03                                                     Court No.1

          BEFORE THE NATIONAL GREEN TRIBUNAL
             EASTERN ZONE BENCH, KOLKATA
             (THROUGH PHYSICAL HEARING WITH HYBRID MODE)

                   Original Application No.53/2023/EZ
                          (I.A. No.28/2023/EZ)

Satyabrata Sanjeev Kumar Mohanta                               Applicant(s)

                                 Versus

MoEF&CC & Ors.                                                 Respondent(s)

Date of hearing: 18.07.2023

CORAM:       HON'BLE MR. JUSTICE B. AMIT STHALEKAR, JUDICIAL MEMBER
             HON'BLE DR. ARUN KUMAR VERMA, EXPERT MEMBER

For Applicant(s)   : Mr. Md. Akram, Advocate (in Virtual Mode)

For Respondent(s) : Ms. Anamika Pandey, Adv. for R-1 (in Virtual Mode),
                    Mr. Ashok Kumar Parija, Advocate General a/w
                    Mr. Tarun Patnaik, ASC for R-2 to 6,
                    Mr. Dipanjan Ghosh, Advocate for R-7,
                    Mr. Sanjay Upadhyay, Advocate a/w
                    Mr. Dhananjaya Mishra, Mr. Biswaranjan Sahoo, and
                    Ms. Mansi Bachani, Advocates for R-8,

                              ORDER

1. Mr. Md. Akram, learned Counsel holding brief of Ms. Soumya Mishra, learned Counsel is present
(in Virtual Mode) for the Applicant.

2. Affidavit dated 15.07.2023 has been filed by Respondent No.8, Private Respondent; the same is
taken on record.

3. Counter-affidavit dated 15.07.2023 has been filed by the Divisional Forest Officer, Keonjhar; the
same is taken on record.

4. Mr. Dipanjan Ghosh, learned Counsel files Vakalatnama on behalf of the Respondent No.7,
Odisha Power Transmission Corporation Limited (OPTCL); the same is taken on record.
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5. We have heard the learned Counsel for the parties and perused the documents on record.

6. Final order of the said case will be uploaded in the website by separate sheets of paper.

..................................... B. Amit Sthalekar, JM ............................................. Dr. Arun Kumar Verma,
EM July 18, 2023, Original Application No.53/2023/EZ (I.A. No.28/2023/EZ) MN Item No.03
Court No.1 BEFORE THE NATIONAL GREEN TRIBUNAL EASTERN ZONE BENCH, KOLKATA
(THROUGH PHYSICAL HEARING WITH HYBRID MODE) ORIGINAL APPLICATION
NO.53/2023/EZ (I.A. NO.28/2023/EZ) IN THE MATTER OF:

S a t y a b r a t a  S a n j e e v  K u m a r  M o h a n t a ,  A g e d  a b o u t  3 5  y e a r s ,  S / o  -
DambarudharaMohanta, At- Karadia, P.O. /P.S.- Karanjia, Dist. -Mayurbhanj, ....
Applicant(s) Versus

1. Ministry of Environment, Forest & Climate Change (MoEF&CC), Represented
through its Secretary, At- 2nd Floor, Agni Block, Indira Paryavaran Bhawan, Jorbagh
Road, New Delhi - 110003

2. Forest, Environment and Climate Change Department, Represented through its
Secretary, Government of Odisha, Kharavel Bhavan, Bhubaneswar, Odisha

3. Divisional Forest Officer (D.F.O.), Keonjhar, At- Kamapala Street, Keonjhar Town,
Keonjhar, Odisha - 758001

4. Collector & District Magistrate, At- Office of the Collector cum District Magistrate,
Collectorate, Keonjhar, P.O./Dist. - Keonjhar, Odisha

5. Divisional Forest Officer (D.F.O.), Bonai, At/P.O. - Bonaigarh, Dist. - Sundergarh,
Odisha - 770038

6. Collector & District Magistrate, Sundergarh, At- District Collectorate, Sundergarh,
Office of the Collector-cum-District Magistrate, Collectorate Sundergarh, At/P.O. -
Sundergarh, Dist. - Sundergarh, Odisha - 770001

7. Odisha Power Transmission Corporation Limited (OPTCL), Represented through
Managing Director, At - Janpath Road,Gridco Colony, Industrial Area, Satya Nagar,
Bhubaneswar, Odisha - 751022

8. M/s. Rungta Mines Ltd.

Represented through its Managing Director, At- Rungta House,Chaibasa, Dist. - West Singhbhum,
Jharkhand - 833201 And At - Rungta Mines Ltd.
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Main Road, Barbil HO, Barbil, Dist. - Keonjhar, Odisha - 758035 And At- 8A Express Tower, 42A,
Shakespeare Sarani, Kolkata - 700017 West Bengal .... Respondent(s) Date of hearing: 18.07.2023
CORAM: HON'BLE MR. JUSTICE B. AMIT STHALEKAR, JUDICIAL MEMBER HON'BLE DR.
ARUN KUMAR VERMA, EXPERT MEMBER For Applicant(s) : Mr. Md. Akram, Advocate (in
Virtual Mode) For Respondent(s) : Ms. Anamika Pandey, Adv. for R-1 (in Virtual Mode), Mr. Ashok
Kumar Parija, Advocate General a/w Mr. Tarun Patnaik, ASC for R-2 to 6, Mr. Dipanjan Ghosh,
Advocate for R-7, Mr. Sanjay Upadhyay, Advocate a/w Mr. Dhananjaya Mishra, Mr. Biswaranjan
Sahoo, and Ms. Mansi Bachani, Advocates for R-8, ORDER

1. The Applicant in the present Original Application is, inter-alia, seeking a direction to the
Respondent No.8, M/s Rungta Mines Ltd., to comply with the conditions stipulated in Stage-I and
Stage- II of the Forest Clearance granted to it and also to pay Environmental Compensation for
causing damage to forest land to the Project of 132 KV Transmission Line.

2. The allegation of the Applicant is that the Respondent No.8, M/s Rungta Mines Ltd. was granted
Stage-I Approval letter from the Ministry of Environment, Forests and Climate Change, Eastern
Regional Office, Bhubaneswar, on 25.06.2020 for diversion of 35.507 hectares of forest land (31.806
hectares of forest land under Keonjhar Division and 3.701 hectares of forest land under Bonai
Division) for construction of 132 KV Transmission Line from 132/33KV OPTCL Grid Station, Barbil,
Keonjhar to Kamanda Steel Plant of M/s Rungta Mines Ltd. at Village-Kamanda in Sundergarh,
Odisha. It is stated that the route alignment for construction of 132 KV Transmission Line from
132/33 KV OPTCL Grid Station, Barbil, Keonjhar to Kamanda Steel Plant of M/s Rungta Mines Ltd.
at Village-Kamanda in Sundergarh, Odisha, has been diverted without prior sanction of the Central
Government.

3. It is alleged that the User Agency has also changed the layout plan of the proposal without prior
approval of the MoEF&CC at Latitude:

22º5'18''N Longitude 85º22'38''E on 28.06.2021 and thus obstructing the elephant
movement in violation of the conditions stipulated in Stage-I and Stage-II Forest
Clearance. It is also stated that the Elephant Corridor, namely, Karmpada, is situated
7.5 KM from the proposed forest area but the site falls under Elephant Habitat Zone -
2.

4. It is further alleged that as per Condition No. viii of Stage-I Clearance dated 25.06.2020, the base
of electric transmission towers in the forest area must be fenced with barbed wire, in addition to
installation of spike on the legs of the towers in order to avoid elephant and other wildlife getting
electrocuted but the Project Proponent has not installed spikes and barbed wire on the electric
towers in the forest area.

5. It is also alleged that the Project Proponent, Respondent No.8, has resorted to felling of trees,
although they were only permitted felling to a minimum number in the diverted forest land and that
too after depositing the cost of felling of the trees with the Forest Department.
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6. It is also alleged that Condition No. xviii of the Stage-I Clearance also provides that the layout
plan of the proposed forest land shall not be changed by the Project Proponent without the approval
of the Central Government but the Respondent No.8 in gross defiance of the said conditions has
diverted the sanctioned latitude plan without prior sanction of the Central Government for which
the State Forest Department, Keonjhar Division, has also lodged an FIR being FIR No. 10 BL of
21/22 on 28.06.2021. The said FIR records that the incident occurred at Sunderabasti, Barbil near
Jagada Sahi near Ward No.15 and one Bijay Kumar Pandey and Avimanyu Das have been arrayed as
accused persons who happened to be the contractor of the Respondent No.8 and five felled Sal logs
were also seized from their possession and also two quintals of fire wood, which have been kept in
the custody of Forest Guard, Mr. Malaya Kumar Jena.

7. It is further alleged that though the Forest Department has not handed over its forest land to the
Project Proponent, Respondent No.8, to execute its project work but unauthorisedly 133 KV
electricity has been supplied by the OPTCL Grid Station, Barbil, Keonjhar to Kamanda Steel Plant of
M/s Rungta Mines Ltd., Respondent No.8, at Village-Kamanda in Sundergarh, Odisha, on
01.12.2022.

8. The allegation further is that though Condition No.ii of the Stage-I Clearance provides that
Compensatory Afforestation shall be raised over 37.281 hectares of non-forest land identified in Plot
Nos. 232 (P), 233(P) and 234(P), Khata No. 67 (AAA), Kisam-Parbat of Village- Lungajhar under
Banspal Tahasil of Keonjhar District, (32.261 hectare) and Plot No. 1263(P), Khata No. 77,
Kissam-Patita of Village-Badabanga under Lephiapara Tahasil of Sundergarh District (5.02
hectares), but so far the User Agency, Respondent No.8, has only deposited the money for
Compensatory Afforestation but the State Forest Department has failed to supply plant saplings to
the User Agency.

9. It is also alleged that the User Agency, Respondent No.8, was allowed to fell 1359 trees (795
Sound and 564 unsound), 1230 Poles below 30 cm girth as per the letter of the Divisional Forest
Officer, Keonjhar, 16.03.2021 but the Respondent No.8 has failed to execute the work process and
before Government orders could be passed, the execution of the work has already been started by
the Respondent No.8. It is also stated that despite non-compliances of the conditions of the Stage-I
clearance, the MoEF&CC has illegally granted Stage-II Approval to the Respondent No.8 on
31.03.2021.

10. The Applicant has sought the following reliefs in the Original Application:-

"a. Admit this original application, Issue Notice; and b. Direct the Opp. Party No.8 to
immediately comply the non- complied conditions stipulated under Stage-I & II of
the forest clearance granted to the user agency/project proponent i.e., M/s Rungta
Mines Ltd.

c. Direct the Opp. Party No.8 to give environmental compensation for damaging the
forest land due to the abovementioned project of 132 KV transmission line. d. Direct
the Opp. Party No.8 to give environmental compensation for damaging the forest
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land due to violation of the conditions stipulated under Stage-I & II of the forest
clearance.

e. Direct the Opp. Party No.8 to restore the forest land degraded due to the aforesaid
project.

f. Direct the Opp. Party No.1 to 7 to conduct a joint inspection in all respect to ensure
the compliance of conditions stipulated under Stage-I & II of the forest clearance to
avoid further damage to the environment.

g. To take action against the errant Opp. Party No.1 to 7 and to impose heavy penalty
on the errant user agency/O.P. No.8 i.e., M/s Rungta Mines Ltd. for violation of
Forest (Conservation) Act, and also for violation of para 1.21 of Chapter-1 of
Handbook of Guidelines issued under F.C. Act, 1980 vide Ministry's letter
No.5-2/2017-FC dated 28.03.2019."

11. The Applicant has also filed I.A. No.28/2023/EZ, inter-alia, seeking the following interim
reliefs:-

"a) Stay/stoppage of the supply of Electricity from OPTCL Power grid Barbil to
Kamanda Steel Plant of Rungta Mines Ltd. as the Forest Land has been handed over
fraudulently during the pendency of a case for changing the lay out plan without prior
sanction of Central Government."

b) Direct stay operation of Kamanda Steel Plant till environmental compensation is adequately paid
by the Applicant would suffer irreparable loss and injury, which cannot be compensated otherwise.

c) And pass such any other order as this Hon'ble Court may deem fit and proper."

12. A preliminary objection has been raised by Mr. Sanjay Upadhyay, learned Counsel appearing for
Respondent No.8, Project Proponent, that the present Original Application is not maintainable in
view of the provisions of Section 16(e) of the National Green Tribunal Act, 2010 (hereinafter
referred to as 'Act, 2010' )under which only an appeal could be filed if the Applicant was aggrieved
by any order or decision made by the State Government or other authority under Section 2 of the
Forest (Conservation) Act, 1980.

13. Section 16(e) of the Act, 2010, reads as under:-

"16. Tribunal to have appellate jurisdiction.-

...........xxx..........xxx..............xxx...........xxx.............

(e) an order or decision made, on or after the commencement of the National Green
Tribunal Act, 2010, by the State Government or other authority under section 2 of the
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Forest (Conservation) Act, 1980;"

14. We find that although the Applicant has not challenged any order as such or decision made by
the State Government under Section 2 of the Forest (Conservation) Act, 1980, but the sum and
substance of the reliefs claimed is a challenge to Stage-I Clearance granted by the Ministry of
Environment, Forests and Climate Change, Regional Office, Bhubaneswar, on 25.06.2020 as would
be clear from para 7 of the Original Application and also Stage-II Clearance approved by the
Ministry of Environment, Forests and Climate Change on 31.03.2021 as stated in para 17 of the
Original Application. Paras 7 and 17 of the Original Application read as under:-

"7. That, as per condition no. viii of the Stage - 1 approval letter of MOEF & CC,
Eastern Regional Office, Bhubaneswar vide F.No.5 ORC418/2020-BHU, Dated
25.06.2020, the base of electric transmission towers in the forest area must be fenced
with barbed wire in addition to installation of spike on the legs of the towers in order
to avoid elephant and other wildlife electrocution. But, no electric tower of the said
project of Rungta Mines Ltd. has been installed with spikes and barbed wire in the
said forest area and such gross irregularity and violation of the aforesaid condition
no. viii of the Stage - 1 approval letter can be verified and inspected by appropriate
authority."

"17. That, on 31.03.2021, the user agency fraudulently managed to get the stage-2
approval of MOEF & CC even though the industry is non-compliant of stage-1
approval of forest clearance."

15. Learned Counsel for the Applicant submitted that the Applicant was not challenging any order of
the State Government under Section 2 of the Forest (Conservation) Act, 1980, and, therefore, the
present Original Application is maintainable.

16. However, from the allegations made in the present Original Application, particularly in para 7
and para 17 thereof, we find that under the garb of the reliefs claimed in the Original Application
without challenging the order dated 25.06.2020 granting Stage-I Clearance and the order dated
31.03.2021 granting Stage-II Clearance for the Project in question, the Applicant is, in fact, assailing
the grant of Stage-I and Stage-II Clearances granted by the Ministry of Environment, Forests and
Climate Change and, therefore, in our view, the present Original Application is not maintainable.

17. There is another aspect of the matter which needs to be examined by this Tribunal, particularly
in view of the serious objections raised by Mr. Ashok Kumar Parija, learned Advocate General of
Odisha assisted by Mr. Tarun Patnaik, learned Additional Standing Counsel appearing for State
Respondents, Government of Odisha.

18. Mr. Parija has drawn attention of this Court to para 4 of the affidavit of the Divisional Forest
Officer, Keonjhar, dated 15.07.2023, and submitted that the Applicant has not approached this
Tribunal with clean hands. He submitted that in 2021 a PIL being W.P. (C) No.33158 of 2021 had
been filed before the Hon'ble High Court of Orissa at Cuttack with the cause title "Ashirbad Pattnaik
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& Ors. Vs. State of Odisha & Ors.", wherein the State Government and certain other private
respondents were impleaded as parties. The allegations raised in the said PIL were similar to those
raised in another petition, namely, "Ranjan Panda & Ors. Vs. State of Odisha & Ors.". Para 7 of that
petition has been quoted in para 4 of the affidavit of the Divisional Forest Officer, Keonjhar, to show
that what was alleged in the said Writ Petition, which is also extracted herein below:-

"4. ...........XXX...........XXX...........XXX...........XXX................

"7. That it is also pertinent to mention here that, as per the news reported by the
Indian Express dated 03.07.2021 and Oriya Weekly Newspaper, Bartta corroborating
their statements with certain live photographs stated therein, that the Rungta Mining
Company has cut down numerous amount of trees of the reserve forest area for its
personal gain without obtaining the prior permission from the forest department
near Jagadasahi Village under Joda Block of Keonjhar district. The aforesaid firm
needs power supply of 132 KB electricity line for its proposed project at Kamanda
Village under Bonai tehsil of Sundergarh district by utilizing 31 Hectares of forest
land and such deforestation is largely affecting the environment of the said mining
areas for which the presence of trees is utmost essential. Further, the forest range
officer of Barbil enquired about the said activity of the said mining firm, lodged a case
against the said mining firm for blatant violation of the forest laws. The above said
violation is against the provision of Sec. 2 of the Forest Conservation Act, 1980 which
clearly states that for any non- forest activity within forest land, needs prior approval
from the Ministry of Environment and Forest and Climate Change (MOEF & CC). But
at the instant case the said erring mining firm not felt necessary to obtain the said
permission before the illegal deforestation activity."

19. It is further stated that the W.P. (C) No. 33158 of 2021 was duly considered by a Division Bench
of the Hon'ble High Court and the same was dismissed by the Hon'ble High Court vide judgment
and order dated 02.12.2021 with a cost of Rs. 5,000/- (Rupees Five Thousand only) against each of
the petitioners (10 in number) totaling Rs. 50,000/- (Rupees Fifty Thousand only). Paras 9, 10 and
11 of the judgment read as under:-

"9. With the above observations, the present writ petition stands dismissed.

10. We would have ordinarily observed something againast the counsel appearing in
the case. However, keeping in view the early stages of his career, we refrain from
commenting upon his conduct except to advise him to be careful in future and not be
a party to such a litigation initiated by unscrupulous litigants.

The Registry is also directed to stringently comply with the rules as indicated
hereinabove while dealing with Public Interest Litigations so as to prevent valuable
judicial time from being wasted and prevent certain unscrupulous elements from
weaponizing petitions in courts of law.
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11. We feel constrained to direct the petitioners (10 in number) to deposit cost of Rs.
5,000/- each (totalling Rs.50,000/-) before the Orissa High Court Bar Association
Advocates Welfare positively within four weeks from today, failing which Collector,
Keonjhar shall proceed to recover the same as arrears of land revenue and ensure the
deposit of the recovered amount as stated hereinabove."

20. Thereafter, I.As. were filed by the petitioners therein (in the High Court) seeking expunging of
certain portions of the judgment of the Hon'ble High Court dated 02.12.2021 wherein negative
connotation had been made against Mr. Sambit Samal, Counsel who was appearing on behalf of the
petitioners in W.P. (C) No. 33158 of 2021 and the said I.As. were also dismissed by a Division Bench
of the Hon'ble High Court vide order dated 10.03.2021. Paras 13, 14, 15 & 16 of the order read as
under:-

"13. The observations made in Paragraph 3 and 10 of the judgment dated 02.12.2021
in no way affects the image of the arguing counsel. It was only a note of caution
sounded to the counsel so that he may not get involved with unscrupulous litigants. It
was merely a reminder on the duty of the counsel to the court and to his profession.
The court has, in fact, restrained itself from passing any adverse order considering
the petitioner's lesser length of practice at the Bar.

14. This court makes it clear that in the absence of any disparaging remark made
against the counsel for the petitioners, he should take the observations of this Court
in the manner in which it was intended, i.e. as a fillip to mould his legal career in a
better way in future.

15. In view of the above, this Court is not inclined to accept the prayer of the
petitioners made in the I.As. to effect any change in the judgment dated 02.12.2021
passed by this Court in W.P.(C) No.33158 of 2021.

16. Accordingly, both the I.As. are dismissed."

21. Learned Advocate General also submitted that the judgment of the Hon'ble High Court was
challenged by the petitioners before the Hon'ble Supreme Court in Special Leave to Appeal (C)
No.8637/2022 and the said SLP was dismissed by the Hon'ble Supreme Court vide its order dated
09.09.2022 and the judgment of the Hon'ble High Court was upheld and the Hon'ble Supreme
Court observed that the Special Leave Petitions are an abuse of process of Court and the said Special
Leave Petitions were dismissed with cost of Rs. 25,000/- (Rupees Twenty Five Thousand only). The
order of the Hon'ble Supreme Court reads as under:-

"UPON hearing the counsel the court made the following ORDER Permission to file
the Special Leave Petition granted.

2. Delay in refiling the Special Leave Petition is condoned.
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3. Application for permission to implead the High Court of Orissa is dismissed.

4. Having heard senior counsel appearing on behalf of the petitioners, we see no
reason to entertain the Special Leave Petitions. The High Court was entirely justified
in coming to the conclusion that the petition was filed after suppressing the fact that
an earlier petition filed by the same advocate had been dismissed as withdrawn. The
subsequent petition contains substantially the same averments. The Special Leave
Petitions are an abuse of process. We accordingly dismiss the Special Leave Petitions
with costs quantified at Rs.25,000, which shall be paid to the Supreme Court Bar
Association within four weeks.

5. Pending application, if any, stands disposed of."

22. Learned Advocate General further submitted that the address given by the Counsel for the
present Applicant Ms. Soumya Mishra, has upon verification been found to be the same as that of
Mr. Sambit Samal, the Counsel who had filed the PIL being W.P. (C) No. 33158 of 2021 before the
Hon'ble High Court of Orissa, as being 552/t/13, Friends Colony, B.K. Road, P.O.-Buxi Bazar, P.S.-
Mangalabag, District-Cuttack, Odisha, Pin - 753001, as stated in the affidavit of the Divisional
Forest Officer, Keonjhar, dated 15.07.2023.

23. This fact has not been disputed by Mr. Md. Akram, Counsel holding brief of Ms. Soumya Mishra.
Even the photocopy of the registered post on record, filed with the affidavit of service, mentions the
address of Ms. Soumya Mishra as 'Friends Colony.'

24. In this view of the matter, the submission of Ashok Kumar Parija, learned Advocate General as
well as Mr. Sanjay Upadhyay, learned Counsel appearing for Respondent No.8, is that the present
Original Application has been originated in the same chamber as that of Mr. Sambit Sambal, though
under the name of different parties and in the name of a different Counsel which amounts to a fraud
upon the Court and also amounts to abuse of process of Court.

25. Ms. Soumya Mishra, learned Counsel who has filed the present Original Application is not
present today. Mr. Md. Akram's Vakalatnama is on record and he is present today and has been
heard. As we have already noted hereinabove Mr. Akram could not dispute either the legal position
as to the non-maintainability of the present Original Application or the fact of dismissal of the PIL
WP (C) No.33158 of 2021 and allied cases by the Hon'ble High Court of Orissa as well as dismissal of
SLP (C) No. 8637 of 2022 by the Hon'ble Supreme Court.

26. We are, therefore, satisfied that not only is the Original Application not maintainable but the
same is an abuse of process of Court in view of the order passed by the Hon'ble High Court of Orissa
at Cuttack and the Hon'ble Supreme Court.

27. In view of above, the Original Application No.53/2023/EZ is accordingly dismissed with a cost of
Rs. 10,000/- (Rupees Ten Thousand only) against the Applicant, Satyabrata Sanjeeb Kumar. The
amount of cost shall be deposited by the Applicant with the Ld. Registrar, National Green Tribunal,
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Eastern Zone Bench, Kolkata, within one week from the date of this order. In case the Applicant fails
to deposit the amount of cost with the Ld. Registrar, National Green Tribunal, Eastern Zone Bench,
Kolkata, the same shall be recovered from him by the Collector & District Magistrate, Keonjhar, in
accordance with law and the same shall be deposited with the Ld. Registrar, National Green
Tribunal, Eastern Zone Bench, Kolkata.

28. Let a copy of this order be also forwarded to the Collector & District Magistrate, Keonjhar, for
due compliance.

29. I.As. if any, stand disposed of accordingly.

..................................... B. Amit Sthalekar, JM ............................................. Dr. Arun Kumar Verma,
EM July 18, 2023, Original Application No.53/2023/EZ (I.A. No.28/2023/EZ) AK
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Virani Construction Company vs State Level Environmental
Impact ... on 26 September, 2013

                   BEFORE THE NATIONAL GREEN TRIBUNAL
                           (WESTERN ZONE) BENCH, PUNE
                               APPEAL No. 72/2013

CORAM:

       Hon'ble Shri Justice V.R. Kingaonkar
       (Judicial Member)

       Hon'ble Dr. Ajay.A.Deshpande
       (Expert Member)

B E T W E E N:

            VIRANI CONSTRUCTION COMPANY
            Ground Floor, Virani Plaza,
            Next to Virani Petrol Pump,
            Kausa, Thane-400612.
                                                        ....Appellant

                                     AND

       1. THE STATE LEVEL ENVIROMENTAL IMPACT
           ASSESSMENT COMMITTEE (SEAC),
            Maharashtra
           C/o, Secretary Environment,
           Room No.217, Mantralaya Annex,
           Mumbai-400032.

       2. THE STATE LEVEL ENVIROMENTAL IMPACT
           ASSESSMENT AUTHORITY (SEIAA),
            Maharashtra
           C/o, Secretary Environment,
           Room No.217, Mantralaya Annex,
           Mumbai-400032.

       3. GOVT. OF MAHARASHTRA
           Environment Department
                                                                      1
(J) Appeal No.72 of 2013
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            Secretary Environment,
           Room No.217, Mantralay Annex,
           Mumbai-400032.
                                                    .........Respondents

        Counsel for Appellants:
        Mr. R.B.Mahabal Advocate.

        Counsel for Respondents:
        Mr.D.S.Bhalerao for Respondent No. 1,
        Mr. A.M. Pimparkar for Respondent No.2.

                                            Date 26th September, 2013

                             J U D G M E N T

1. This is an appeal against decision taken by the State Environmental Assessment Committee
(SEAC), in its meetings dated 22nd, 23rd and 24th of May, 2013. The appellant is a developer. The
appellant has been authorized to construct buildings on the plots bearing Survey Nos. 36/4, 37/1
and 37/2, situated at village Kausa (district Thane).

2. It is not necessary to give a detailed account of the facts stated by the Appellant. Briefly stated, the
Appellant initially proposed to carry out residential-cum-commercial construction project; having
total construction area of 19,796.74 sq. meters on the above three plots. The appellant submitted
plans to the Thane Municipal Corporation (TMC) for approval. The plans were approved. The TMC
issued required commencement certificate dated 9th April, 2012. Subsequently, the Appellant
decided to construct more area. Comprehensively, the total construction as proposed was of 38,071
sq. meters. Since it was over and above 20,000 sq. meters, the appellant approached to the State
Environmental Assessment Committee (SEAC) for grant of Environmental Clearance (EC), in
accordance with the MoEF Notification dated 14th September, 2006.

3. The appellant, admittedly, constructed 5,965 sq. meters of built up area on the said plots before
the grant of EC. The proposal was considered by the State Environmental Assessment Committee
(SEAC) in the meetings held on 22nd, 23rd and 24th May, 2013. The SEAC held that the
construction of 5968 sq. meters, built up area was done by the appellant in violation of the MoEF
Notification dated 14th September, 2006, and hence, the State Environmental Impact Assessment
Authority (SEIAA), after due verification may initiate credible action, in accordance with OM dated
12th December, 2012, issued by the MoEF. Thus, proposal was referred to the State Environmental
Impact Assessment Authority (SEIAA). The State Environmental Assessment Committee (SEAC)
observed that the proposal will be considered only after the State Environmental Impact Assessment
Authority (SEIAA) will take appropriate action or will give further instructions in the matter.
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4. We have heard the learned Counsel for the parties. We have perused the affidavit in reply filed on
behalf of the Respondent Nos. 1, 2 and 3. The Respondents have justified their action taken by the
State Environmental Assessment Committee (SEAC). The Respondents referred to various OMs.
The Respondents submitted that the question involved, is in the context of interpretation of the
provisions contained in EIA Notification, as well as various OMs, coupled with the Orders passed by
the Hon'ble High Court of Bombay.

5. We have heard learned Counsel for the parties. We have also perused the relevant OM dated 12th
December, 2012. The learned Counsel for the Appellant invited our attention to the Judgments
rendered by the Hon'ble High Court of Bombay in (1) WP.No.2809 of 2012, (2) WP Lodging No.470
of 2013, (3) WP No.654 of 2013, (4) WP (L) No.852 of 2013 and (5) WP (L) No.470 of 2013.

6. Learned Counsel for the Appellant argued that the SEAC, should have considered the proposal on
its merits. He contended that the part of construction carried out by the Appellant is duly authorized
in view of the Municipal permission. He argued that the Appellant approached to SEAC due to
subsequent development, namely, decision to expand its original project. He argued that the
construction done by the Appellant is legal one, because no EC was needed at the time the project
was for area below 20,000 se. meters. It is argued that the Appellant cannot be penalized for the
earlier construction and, therefore, the impugned decision of SEAC is bad in law.

7. Before we proceed to consider the appeal on merits, it may be noted that the prayers in the
Appeal, clearly go to show that certain directions are sought against the SEAC, particularly, for
consideration of construction proposal in full on environmental aspects. Not only that but the
Appellant seeks declaration that previous construction of 8083 sq. meters, does not amount to
violation of provisions of the Regulations enumerated in the MoEF Notification dated 14th
September, 2006.

8. The Appellate jurisdiction of this Tribunal is circumscribed under Clauses (h) and (i) of Section 16
of Environment (Protection) Act, 1986. It will be useful to reproduce the relevant part of Section 16
along with Sub clauses (h) and (i) of the National Green Tribunal Act, 2010 for ready reference. It
reads as follows:

"16. Tribunal to have appellate jurisdiction.--Any person aggrieved by,-

           (a) xxx                   xxx            xxx                    xxx            xxx
           (b) xxx                   xxx            xxx                    xxx            xxx
           (c) xxx                   xxx            xxx                    xxx            xxx
           (d) xxx                   xxx            xxx                    xxx            xxx
           (e) xxx                   xxx            xxx                    xxx            xxx
           (f) xxx                   xxx            xxx                    xxx            xxx
           (g) xxx                   xxx            xxx                    xxx            xxx

(h) an order made, on or after the commencement of the National Green Tribunal
Act,2010, granting environmental clearance in the area in which any industries,
operations or recesses or class of industries, operations and processes shall not be
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carried out or shall be carried out subject to certain safeguards under the
Environment (Protection) Act,1986 (20 of 1986)

(i) an order made, on or after the commencement of the National Green Tribunal Act,
2010, refusing to grant environmental clearance for carrying out any activity or
operation or process under the Environment (Protection) Act,1986 (29 of 1986);

           (j) xxx                    xxx           xxx                   xxx            xxx

                                                                   (Emphasis Supplied)

9. A plain reading of above provision clearly shows that an Appeal can be entertained,
if it is against the provisions issued under Section 5 of the Environment (Protection)
Act, 1986, or order granting the EC, or refusing the EC. There appears no escape from
conclusion that the Appellate jurisdiction of this Tribunal, is not equivalent to the
Writ jurisdiction available to the Hon'ble High Court, under Art.226 of the
Constitution. It is obvious, therefore, that this Tribunal cannot grant any declaratory
relief and cannot issue any direction in the manner as prayed by the Appellant. In
other words, we cannot direct SEAC to consider the proposal of the Appellant in full,
excluding the area of the construction which was done prior to submission of the
proposal. We cannot direct SEAC to segregate the earlier construction from
remaining part of development project.

Needless to say, the Appeal is pre-mature and incompetent.

10. Perusal of the record shows that the Appellant has not given up the project for construction of
more than 20,000 Sq. meters. The Appellant's proposal is for construction of 38,071 sq. meters. The
MoEF Notification dated 14th September, 2006, is part and parcel of the act done in pursuance of
delegated powers, under the provisions of Environment (Protection) Act, 1986. The relevant Clause
in the said Notification reads as under :

"Requirement of prior Environmental Clearance (EC):-

The following Projects or activities shall require prior environmental clearance from
the concerned regulatory authority, which shall hereinafter referred to be as the
Central Government in the Ministry of Environment and Forests for and for matters
falling under Category 'A' in the Schedule and at State level the State Environment
Impact Assessment Authority (SEIAA) for matters falling under Category 'B' in the
said Schedule, before any construction work, or preparation of land by the project
management except for securing the land, is started on the project or activity;

(i) All new projects or activities listed in the Schedule to this notification.
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(ii) Expansion and modernization of existing projects or activities listed in the
Schedule to this notification with addition of capacity beyond the limits specified for
the concerned sector, that is, projects or activities which cross the threshold limits
given in the Schedule, after expansion or modernization.

(iii) Any change in product, mix in an existing manufacturing unit including in
Schedule beyond the specified range."

(Emphasis supplied)

3. Relevant portion of the Schedule in Clause (2) of the Notification reads as under:-

Project Category with threshold limit Conditions if  any or A B activity 8
Building/Constructionprojects/Area Development projects and Townships 8(a)
Building and >20000 The built up area for the Construction sq.mtrs and purpose of
this Notification projects < 1, 50,000 is defined as 'the built up or sq. mtrs. Of
covered area on all the floors built up area put together including basement(s) and
other service area, which are proposed in the building/construction projects ' 8(b)
Township and Covering an All projects under item 8(b) Area area >50 ha shall be
apprised as Development and or built Category B1 projects up area > 1,50,000 sq.
mtrs+ +

11. Considering the tenor of the Judgments, referred to by the learned Counsel for the
Appellant, we are of the opinion that the Hon'ble High Court of Bombay, has not
quashed the OM dated 12th December, 2012, issued by the MoEF. The MoEF
Notification dated 14th September, 2006, which mandates EC, required prior to
commencement of construction exceeding 20,000 sq. meters, is still not quashed or
withdrawn by the MoEF. What we find from the reply given by the Appellant to the
Show Cause Notice given by the SEIAA, vide letter dated 10th September, 2013, is
that the Appellant gave following explanation "After making available necessary
finance and making of our mind to develop further beyond 20,000m, we applied for
the environmental clearance for the area that is more than 20,000m. However to be
fair to environment, we planned and provided for environment management plan for
the entire project without omitting responsibility for even the earlier planned area
under construction."

12. It is pertinent to note that the Appellant did not show as to when the construction
of 5965 sq. meters was completed. In this context, the only explanation given by the
appellant is that his project is standalone project, and therefore, it is not compulsory
to construct all buildings simultaneously, as a part of the same project. It is stated in
the reply (Para 7) thus:

"If there is no market demand or we don't have sufficient funds, we may not
construct the total project."
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13. On careful consideration of the Judgments of the Hon''ble High Court of Bombay, we are of the
opinion that the relief was granted to other Project Proponents like M/s Saumya Buildcon Pvt. Ltd,
M/s Tridhatu Ventures Ltd and M/s Nahur Vikekanand Co-op. Housing Society Ltd and another,
having regard to the facts of particular cases. It is important to note that in (WP No.654 of 2013,M/s
Tridhatu Ventures Ltd V/s State of Maharashtra and others, the Hon'ble High Court permitted the
Project Proponent to put up construction upto 19,000 sq. meters, including construction of 4935 sq.
meters, which was already putup, subject to certain conditions. The conditions enumerated in para
17 of that Judgment, may be reproduced as follows:

"17. Having heard learned counsel for parties, and in the facts and circumstances of
the case and particularly in the view of the fact that the width of the road is sufficient
as required by the DCR 1991 and as far as OM is concerned, the same is treated as
advisory and not mandatory and in the facts of the present case where the petitioner
does not propose to make any further digging in the earth or laying any further
foundation structure for the purpose of putting up construction upto 19,000 sq. mtrs.
of built up area including 4935 sq. mtrs already put up by the petitioner, we are
inclined to direct the respondent- Municipal Corporation to permit the petitioner to
put up construction upto to 19,000 sq. meter including 4935 sq.meter already put up,
subject to following conditions:

(i) that the petitioner as well as the Chairman of 'Sri Swati Co-operative Housing
Society' shall file undertakings stating that the petitioner and the society shall not put
up any construction exceeding 20,000 sq meter including the existing construction
on the site village of Borla, Govandi.

(ii) that the petitioner will be putting up construction of 19,000 sq. mtrs for the
purpose of accommodation 75 or maximum 78 members of 'Sri Swati Co-operative
Housing Society' whose flats have already been demolished in 2010 for the purpose of
redevelopment and not for any other purpose.

(iii) that the petitioner shall not do any further digging on the ground for laying
foundation and shall only continue with the construction on the existing construction
by raising height of the building within the limits permissible as per the DCR 1991
and in accordance with plans which may be sanctioned by the Municipal
Corporation.

(iv) that the petitioner will not claim equity on the basis of this order.

(Emphasis supplied)

14. In our opinion, the Judgments of the Hon'ble High Court of Bombay are rendered in peculiar
circumstances of each case. The said Judgments do not give a go-by to the requirements as
enumerated vide MoEF Notification dated 14th September, 2006, nor OM dated 12th December
,2012, issued by the MOEF, has been quashed or held ultra vires. In fact, OM dated 12th December,
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2012, brings about internal instructions given by the MoEF to the State Authority. The Appellant
cannot, as a matter of right, challenge the impugned decision of SEAC. The prayer Clause in the
Appeal Memo reads as follows:

A. The SEAC be directed to hear the complete proposal as submitted by the appellant
for grant of Environmental Clearance on merit, notwithstanding the independent
action that may be taken by the SEIAA.

B. Prior construction to the extent of 5,965m2 is legal as it does not attract the
provisions of EIA notification 2006, as it is lesser than 20,000m2does not attract the
provisions of EIA notification 2006, as it is lesser than 20,000 sq. meters.

C. There is no violation by the Appellant with respect to the construction of the
appellant of 5965m2on the said plot.

D. Any other relief as may be deemed fit in the interest of justice.

15. This Tribunal cannot declare that the construction to the extent of 5,965 sq. meters is legal one.
This Tribunal cannot entertain the Appeal against the decision of SEAC, which is not a final order as
such. The SEAC, by the impugned decision only referred the proposal for necessary action to SEIAA,
and decided to consider the proposal after the necessary action, or any other instructions of the
superior Authority. The impugned decision, therefore, does not trample any legal right of the
Appellant. What we find from the nature of the pleadings and prayers indicated in the Appeal
Memo, is that by filing this Appeal, the Appellant desires to regularize the illegal construction, which
has been already done inspite of the fact that no EC is granted for the project, though the said
construction is part and parcel of the said project.

16. Taking a stock of the foregoing discussion, we are of the opinion that the Appeal is not
maintainable and is incompetent. We are of further opinion that the appellant filed the present
Appeal with malafide intention to put pressure on SEAC and SEIAA, in order to escape from
credible action contemplated against him. In this view of the matter, the Appeal is liable to be
dismissed with  exemplary  costs .  We accordingly  dismiss  the  Appeal  with  costs  of
Rs.1,00,000/-(Rs.One Lac). The amount of costs shall be deposited by the Appellant within one
month by sending D.D drawn in favour of Fund Manager, Environmental Relief Fund, as per MoEF,
Notification GSR-768(E),dated 4-10- 2008, notified under the provisions of Section 7(A) of the
Public Liability Insurance Act,1991, directly sent to the said Authority under Registered
Post/acknowledgement due. The appellant shall produce copy of the D.D., copy of the
acknowledgment of forwarding letter and receipt of payment to the said Authority, in the office of
this Tribunal, within a period of one month (four weeks). In case of default of payment of the said
costs, in the manner stated above, we will be constrained to direct attachment of the constructed
building of the Appellant and may issue further directions to defer the proposal of the Appellant
from consideration till the said amount is paid, or for any other coercive action, as may be
permissible under the Law.
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............................................., JM (V. R. Kingaonkar) ............................................., EM (Dr. Ajay.A.
Deshpande)
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Waseem Ahmed vs State Of U.P on 12 May, 2023

Author: Adarsh Kumar Goel

Bench: Adarsh Kumar Goel

Item No. 04                                                    Court No. 1

                BEFORE THE NATIONAL GREEN TRIBUNAL
                    PRINCIPAL BENCH, NEW DELHI

                     Original Application No. 62/2023

                         (With report dated 9.5.2023)

Waseem Ahmad                                                    Applicant

                                   Versus

State of U.P.                                                  Respondent

Date of hearing:   12.05.2023

CORAM:        HON'BLE MR. JUSTICE ADARSH KUMAR GOEL, CHAIRPERSON
              HON'BLE MR. JUSTICE SUDHIR AGARWAL, JUDICIAL MEMBER
              HON'BLE DR. A. SENTHIL VEL, EXPERT MEMBER

                                  ORDER

1. Grievance in this application is against violation of environmental norms by M/s Bharat Brass
International in operating multiple furnaces and other manufacturing processes resulting in
discharge of toxic liquids in drain to the detriment of environment at Moradabad in UP.

2. Vide order dated 3.3.2023, the Tribunal sought a factual report in the matter from a joint
Committee comprising State PCB, CPCB and District Magistrate, Moradabad.

3. Accordingly, report dated 9.5.2023 has been filed after site visit concluding as follows:

"4- Conclusion-

i. During visit it was found that unit M/s Bharat Brass International, Anand Bhawan
31, Civil Lines, Fateh singh marg, near ST. Pauls's Collage, Moradabad does not
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exists.

ii. Joint committee visited the place of factory address Paper mill Chauraha, near
Pipe Factory, Mehlakpur Road, Aghwanpur, Moradabad as mentioned by
complainant in letter dated 01.09.2022 and unit M/s Bharat Brass International was
not found in existence in nearby area. Also no factory was found owned by Mr. Anuj
Mathur at the nearby area."

4. The applicant has not contested the report. We have thus to proceed on the basis thereof.

5. In view of above, the application was based on misleading and false facts which has resulted in
abuse of process of law. Accordingly, the application is dismissed with cost quantified at Rs.
25,000/-.

6. The applicant may deposit the cost with the State PCB within one month, failing which the State
PCB may take coercive measures for recovery of the amount. On realisation, the amount be utilized
for restoration of the environment.

A copy of this order be forwarded to State PCB, CPCB and District Magistrate, Moradabad and the
applicant by e-mail for compliance.

Adarsh Kumar Goel, CP Sudhir Agarwal, JM Dr. A. Senthil Vel, EM May 12, 2023 Original
Application No. 62/2023 DV
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